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Shri Tulsidas (Mehsana W est): May 
I m ake a submission. Sir? Will it  not 
be possible to have only half an  houi 
ex tra  plus half an hour for the reply 
by the M inister on Friday which is the 
day for P rivate  Members* Bills?

Mr. Speaker. I th ink  I cannot fix 
the day now. B ut I  can accept this 
arrangem ent of meeting each other 
fifty-fifty. :

Shri Tulsidas: Thank you.

Mr. Speaker; Fixation of the day
will have to depend upon the conveni
ence of the hon. Minister. My only 
point is th a t if the reply is to be 
effective or to be understood, then 
there m ust not be a long gap between 
discussion and reply. T hat is why I 
am  particular th a t it should take place 
w ithin the course of this week. I shall 
consult the hon. M inister about his 
convenience and then fix up a day.

DEMANDS* FOR GRANTS—RAII^ 
WAYS

Dr Lanka Sundai:»m (Visakha- 
pataam ): About the out motions. Sir
m ay I m ake a submission? Up to t t e  
moment, Demand No. 1 is de
bate along w ith the cu t motions. There 
are nearly a dozen Demands, cut mo
tions with reference to which have 
to be disposed of. A t the ra te  a t which 
the debate is fioing on, th e  cut 
tions which come la te r will be 
A suggestion was made to you. I be
lieve yesterday about the grouping of 
cut motions so th a t even the ones a t 
the bottom might come in  and be 
taken .together.

Mr. Speaker, I could not follow the 
last suggestion.

Dr. Lanka Sundaram: About group
ing of Demands so tha t cut motions 
could be taken up together. I  beUeve 
a statem ent was sent to you yesterday; 
I have got a copy in front of me.

Mr. Speaker. W hat does he want?

Dr. Lanka Snndaram : Grouping of 
Demands together into various blocks 
—into 11 sections.

Mr. Speaker: W hat about the  cut
motions?

Dr. lA nka Sundaram: Cut motions 
will be taken together w ith reference 
to the Demands. For example, De
m ands Nos. 5 and 6 may be taken to
gether; and the cut motions on those 
Demands can be grouped together.

Mr. Speaker: All the cut motions in 
respect of those Demands?

Dr. Lanka Sundaram : W here they 
are related to each other.

Shri K. K. Basu (Diamond H arbour): 
Those we have selected.

Shri Barrow (Nominated—Anglo- 
Indians): May I m ake a suggestion? 
We decided th a t certain demands 
should be grouped together. For ins
tance, 3 and 4, 5 and 6. 9A and 12Aa n d  
12B—I am speaking from memory— 
15. 16, 17 and 18. Now, the sugges
tion is this, if you will be kind enough 
to agree, that a certain time be allot
ted, as for example, to Demands Nos. 3 
and 4, and then a certain tim e for 
Demands Nos. 5 and 6 and so on so 
th a t all the Demands may get a fair 
share of the time. Only those cut mo
tions will be moved as are on the 
agreed list.

Mr. Speaker: I am quite agreeable
to accept this suggestion. In fact, I 
would have suggested it myself. Ins
tead of carrying on w ith one demand 
w ithout fixing the time, it is better if 
time is allotted to each demand 
separately. That was the practice in 
the predecessor bodies of this House. 
A specific tim e w as fixed for a parti
cular demand and, of course, if it was 
not finished, then guillotine was ap
plied. That was the practice. So if 
the hon. Member’s suggestion is ac
ceptable to the Opposition, then  It 
will be for them to fix up the time» 
not for me. Let them  fix up the  time 
up to which Demand No. 1 will go and 
we may stop at th a t time.

♦Moved with the previous sanction of the President.
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Shri N am biar (M ayuram ): We
have already m ade a suggestion day 
before yesterday th a t D anands Nos.
3, 4, 5 and 6—as they relate to the 
adm inistration by Railway Board, and 
railw ay staff m atters—could be group
ed together and U  days might be al
lotted. We have already made a sub

mission in  th a t Une. I t a t  can be 
decided now.

Dr. 1/anka Sundaram: I sent up to 
you, Sir, a list of groups. If you can 
kindly go through it  and see if it is fea
sible, then it would be better.

Mr. Speaker: I think I shall have to 
see. He wants Demands Nos. 3 and 4 
to be taken up along w ith No. 1?

Dr. Lanfca Sundaram: Yes.

Mr. Speaker: Demand No. 1 is al
ready under consideration. I shaU 
place Demands Nos. 3 and 4 also. I 
believe the hon. Railway M inister has 
no objection.

The Deputy M inister of Railways 
and Transport (Shri A lasesan): In
fact, many of the subjects under the 
cut motions have been covered in the 
hon. Members’ speeches under this 
Demand.

Mr. Speaker: Demand No. 1 is al
ready before the House. So, I place 
Demands Nos. 3 and 4 .

D e m a n d  N o . 3— M is c e l l a n e o u s  E x -
P E N O im U L

Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
1.32.26.000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of 'Miscellaneous Expendi
ture.* ”

D emand N o. 4— O rdinary  W ork-  
TNG E x penses— A dm in istr atio n .

Mr. S peaker Motion is;

“That a sum not exceeding Rs.
28.21.34.000 be granted to the 
President to defray the charges

which will come in course of pay
m ent during the year ending the 
31s t day of M arch, 1955, in res
pect of ‘O rdinary Working ex
penses—Administration".**

The selected cut motions are 96, 98, 
225, 227, 239, 37, 39, 44, 100, 107, 
108, 246, 255, 264 and 267. They
may be moved.

Surfve]/ Policy

Shri Sivam urthi Swami (Kushtagi): 
I beg to move:

“That the demand im der the
head ‘Miscellaneous Expenditure* 
be reduced by Rs. 100.’*

Survey of Halyal-Karwar Railway line

Shri Sivam urthi Swami: I beg to
move:

“That the demand under the
head ‘Miscellaneous Expenditure* 
be reduced by Rs. 100,**

Grievances of daily wages labour

Shri S. S. More (Sholapur): 1 beg 
to move:

“That the demand under the
head ‘Miscellaneous Expenditure’ 
be reduced by Rs. 100.”

Granting of licenses to caterers

Shri T. K. Chaudhuri (Berham pore): 
I beg to move:

“That the demand under the 
head ‘MisceUaneou:s Expenditure* 
be reduced by Rs. 100.”

Work of the Special Police Establish
ment

Shri P. Subba Rao (N ow rangpur): I 
beg to move:

“That the demand under the 
head ‘Miscellaneous Expenditure* 
be reduced by Rs. 100.”

Recommendations of the Pay Com
mission etc. for ministerial staff

Dr. Lanka Sundaram: I beg to move:

“That the demand under the 
head ‘O rdinary Working Ex
penses—^Administration* be reduc* 
ed by Rs. 100”.



Shifting of Branch of Central Railway

Shri V. Missir (Gaya N orth): I beg 
to move;

“That the demand under the 
head ‘O rdinary W orking Ex
penses—A dm inistration’ be reduc
ed by Rs. 100”.

Inadequate amenities like canteens, 
etc.

Shri Nambistf: I beg to move:

“That the dem and under the 
head ‘O rdinary Working Ex
penses—Adm inistration’ be reduc
ed by Rs. 100”.

Promotions of Class II oJSficers to 
Class I ’

Shri E. N. Singh (Ghazipur D istt.—
East cum Ballia Distt—South W est):

“That the demand under the 
head ‘O rdinary Working Ex
penses—A dm inistration’ be reduc
ed by Rs. 100”.

Reinstating of employees acquitted by 
Courts

Shii Nambiar; I beg to move:

“That the demand under the 
head ‘O rdinary Working Ex
penses—A dm inistration’ be reduc
ed by Rs. 100”.

Curtailment of facilities to workers in 
Erode (S. I. R. Section)
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Shri Nambiar: I beg to move;

“That the demand under the 
head ‘Ordinary W orking Ex
penses—^Administration’ be reduc
ed by Rs. 100” .

RecruitTnent to be bated in  proportion 
to the population of linguistic 

States

Shri T. B. Vittal Rao (Khammam): 
I beg to move:

“That the demand under the 
head ‘O rdinary Working Ex
penses—^Administration’ be reduc
ed by Rs. 100”.

Working expenses of Eastern Railway 
and Western Railway Administration

Shri V. M. Trivedi (C hittor): I beg 
to move;

“T hat the demand under the  
head ‘O rdinary W orking Ex
penses—A dm inistration’ be reduc
ed by Rs. 100”.

Disabilities of Railway staff

Shri tt. S. M urthy (E luru); I beg to 
move:

“That the demand under the 
head ‘O rdinary Working Ex
penses—Adm inistration’ be reduc
ed by Rs. 100”.

Increase of posts in higher scales of 
ministerial staff

Shri Nambiar: I beg to move:

“That the demand under the 
head ‘O rdinary Working Ex
penses—Adm inistration’ be reduc
ed by Rs. 100”.

Mr. Speaker: These cut motions are 
placed before the House. Now, w hat 
is the time tha t we are fixing for 
this?

Shri Barrow: My suggestion is th a t 
we may go up to five o’clock for all 
these three Demands.

Mr. Speake^: Y ^ . We have taken 
all these three Demands together and 
we will go up to five o’clock. The fur
ther Demands are Nos. 5 and 6.

Shri Nambiar: Mr. Speaker, I have 
already subm itted in my speeches on 
the general discussion tha t the griev
ances of the staif are mounting and 
there is growing discontent. I have to 
add tha t the staff are not well treated. 
The concessions which were enjoyed 
by them during the last 5 years are be
ing withdrawn by the Railway Ad
m inistration one after the other. I 
r an quote certain instances. W ith re 
gard to pass facilities, I can say tha t 
the quantum  of passes already issued 
are now reduced. For instance, per
sons who were drawing Rs. 76 on or
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before 3rd  May, 1948 are considered 
to have qualified for inter-class passes 
w hereas those who are getting th a t 
pay after tha t day are disqualified for 
inter-class passes. W ith regard to the 
Privilege Ticket Orders, there is 
curtaitaient. Another factor is the 
retired railw ay employees were get
ting passes and that is now being re
duced to the minimum. Those who 
have pu t in 30 years’ service only are 
given one set of passes in  5 years with 
regard to c l ^  IV stafL So also with 
regard to class XII, the concessions 
they were previously enjoying are be
ing curtailed. W ith regard to the 

workshop or loco shedmen who are 
entitled to take half a day oflf previous
ly, that right has now been deprived 
and the Railway Board have said th a t 
even if these men take half a  day’s 
leave, that will be treated  as equal to 
one day’s leave. This is also a ci.rtail- 
ment of their rights.

[ M r . D e p u t y - S p e a k e r  in the Chair]

W ith regard to g ratu ity , there is a 
new innovation maile now. Even If 
a railw ay servant retires after putting 
in 30 years of service, his gratuity  
may be proiwrtionately reduced ac
cording to the whims and fancies of 
the adm inistration by seeing his 
service record. This is a very wrong 
thing and it  is a new attack on the 
railwaymen.

The railwaymen enjoyed medical 
facilities not only for themselves, but 
for their wives and children, and even 
their dependents got the faciliUes. 
Now, the right of medical treatm ent in 
respect of the dependents is denied, 
and I do not know the reason for it.

With regard to m aternity leave, the 
Railway Board has issued an order 
tha t th a t leave is to be given to the 
women staff only once in three years. 
That means th a t the Railway Board 
wishes women emplogrees to  produce 
children only once in three years! I 
do not know whether this is a p art of 
family planning, but le t th e  Railway 
Board sta te  it clearly. That order of 
the Railway Board is ununderstandable

and w ithout sense. W h«iever there is 
a claim for m aternity leave, it used to 
be granted, but why should this be 
restricted to once in three years? It 
is absurd, there is no meaning in it. 
I do not know if it  is p art of fam ilj 
{banning. If it is so, let the Railway 
Board introduce it at home first be
fore introducing it in the Railways.

Sim ilarly, there is a curtailm ent of 
the holiday facilities. Commlmal holi
days are now r e f u ^  on the occasions 
of Onam, Diwali, kam zan and Christ
mas. ^ ilw a y m e n  used to get fully- 
paid holidays on these occasions, but 
they have been denied these holidays 
now, and are called up for duty on 
such im portant festive occasions as 
these.

I do not understand the difference 
between m atriculation and non-m atri
culation qualiflcatfoii In tbe case of 
the running staff. They do tlie 
same work, but why should there be a 
difference in the pay? A driver who 
has passed his m atriculation gets Rs. 
20 more than a driver who has not 
got tha t qualification. All the same, 
both will be doing the same job. I 
consider this as a discrimination. Last 
year when I raised this question, the 
Railway M inister said that a know
ledge of Hindi or other vernacular is to 
be encouraged. In  spite of th a t assu
rance, the m atriculation qualification 
is still insisted upon, for which there 
Is no Justification given.

W ith regard to the Paym ent of 
Wages Act, the Railway Board refuses 
to accept certain sections of the Act. 
W henever a Railway servant is sus
pended, on reinstatem ent he is given 
full pay for the period of suspension. 
In fact, tha t was the judgm ent of the 
Bombay High Court—any curtailment 
of full pay during the period of sus
pension is ultra vires and is against 
the Paym ent of Wages Act. There is 
a specific case in which this judgm ent 
has been given, and in spite ,of that, 
the Railway Board refuses to give fuU 
pay for the period of suspension. I 
have brought m any such cases to the 
notice of the R ^ w a y  Board. Not only 
that, but I can "also quote an instance
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IShri N am biar] 
w ith regard  to the curtailm ent of an
nual increments. For imposing punish
m ent, annual increm ents are  cu t and  
th is is quite in violation of the Pay
m ent of Wages Act. The Railway 
Board m ust also consider th is point.
A th ird  violation is reduction to  a lower 
scale. I can quote the instance of an 
instructor who w as reduced to the , 
sta tionm aster's category. H e w as get
ting a  basic pay of Rs. 115, and as a 
punishm ent it has been reduced to 
Rs. 76. I  may, in th is connection, bring 
to  his notice the case of one Mr. M. 
Thomas, an instructor in the T rans
portation School in Trichinopoly whose 
pay was reduced from  Rs. 115 to Rs.
76 as a puniidunent. The reply given 
to his appeal is:

“In accordance w ith Rule A. 10, 
Chapter III of G.M.S.O.. it is left 
to the authority  imposing the 
penalty to fix the pay of an em
ployee on reduction from a  higher 
to a lower grade or post.”

The ru le which is quoted is an old 
rule which obtained in 1941 before the 
Railways were taken over from the 
company and before the new rules 
came into force. Such reductions of 
salaries are  also a violation of the 
express provisions of the Pajrment of 
Wages Act.

A part from this there are several 
instances of w ithdraw al of conces
sions and m ajor curtailm ent of the 
rights of the railway staff. Previously 
the loco-sheds were governed by the 
Factories Act. If the staff work after 
five o’clock in the evening when rou
tine working hours are over, they are 
entitled to an  over-tSme allowance, 
and the staff in these sheds were get
ting this allowance. Now. very clever
ly the loco sheds have been removed 
from the operation of the Factories Act; 
thereby the over-time allowances en
joyed by the staff are taken away. 
This real grievance of the staff was 
brought to the notice of the Railway 
M inister during the course of the de
bate on the Railway Budget last year 
also; but it Has not been redressed, I

would appeal to him  to issue orders 
th a t these loco sheds and other w ork
ing depots on the lines should be 
brought back under the purview of 
the Factories Act.

W ith regard  to the recruitm ent of 
the sons of railw ay servants, the hon. 
M inister said th a t i t  is against the 
spirit of article 19 of the  Constitution.

The Deputy Minister of BaUwsys and 
Transport (Shri Alagesan): May I
bring to your notice. Sir. th a t most of 
the points which the hon. Member is 
now m aking are m ere repetitions, and 
were made yesterday.

Shri Nambiar: They may be repeti
tions—but Jet him give one answer 
both to Mr. Anthony and Mr. Nambiar.

Shri Alagesan: I am prepared to re
ply to every point: I have no objec
tion. B ut it is a question of the time 
of the House.

Shri Nambiar: I shall adhere to the 
time-limit, so far as I am concerned.

W hat we say is this. Form erly 
sons of railway employees had a cer
tain  percentage of vacancies—say 10, 
20, or w hatever it m ay be—^reserved 
for them. The Constitution does not 
say tha t you cannot make any reser
vation for them.—reservation in the
sense tha t when appointments are 
made certain applications of sons of 
railway employees may be considered 
and a certain quota given to them. 
That does not in any way violate the 
provisions of the Constitution. I t is a 
wrong ground to deny railway em
ployees’ rights. My submission is that 
their case m ust be favourably consi
dered. There is introduction of a new 
literacy qualification for class IV staff. 
Class IV staff (m anual labourers) were 
recruited w ithout any condition that 
they m ust be literates or not. Whe
ther he is a gangman or pointsman, 
now he m ust have a qualification, he 
m ust be litera te in  any language. Other
wise he will not be recruited, th a t 
is the la test «rder. There were cases on 
the South Indian Railway where twelve 
persons have been Issued notice of ter
mination of service in Mangalore. That



1491 Demands for G ra n ts^  8 MARCH 1954 Railways 149^

m atter has been represented to the 
Ministry. This condition is wrong. We 
know in our country there are about 
90 per cent, illiterates; only 10 or 12 
per cent, are literates. It would m ean 
th a t railwaym en should come only 
from  this 10 or 12 per cent, and the 
rest 88 or 90 per cent, of the people 
of this country will not get a chance 
of recruitm ent to the class IV category 
in the Railways. This is a very wrong 
idea. Therefore, th a t condition for 
recruitm ent to class IV m ust be with
drawn; th a t m ust be cancelled.

Discrimination is also shown with 
regard to the paym ent of travelling 
allowance. Class IV staff are not given 
travelling allowance taking the 
dearness pay also into consideration. 
When travelling allowance is to be 
considered, dearness pay is also to 
be taken into consideration; then 
they are entitled to a travelling al
lowance of Rs. 1-8-0 per day; today 
they are paid only thirteen annas. 
Repeated petitions have been sent by 
them but with no result.

I have to subm it w ith regard to the 
m inisterial staff as well as the station 
m asters and such other categories, at 
least 50 per cent, should be in the 
higher grades—all the  higher grades 
put together;—^there m ay be at least 
50 per cent, in th a t ?md in the lower 
category, you m ay pu t 50 per cent. 
That is all my submission.

Mr. Deputy Speaker: I will not allow 
the hon. Member to go on taking the 
time of the H ouse....

Shri Nambiar: I have not taken ten 
minutes, Sir.

Mr. Deputy Speaker; He took part 
in the G enend Discussion. I am get
ting repeated letters saying *I have had 
no chance to speak; w hat is the use 
of my coming to Parliament?* Shall 
I read out letter after letter? The 
Member should not think th a t he has 
got a monopoly of all the grievances. 
Only one more m inute will I allow him.

Skrl Nambiar: With regard to sta
tion m asters, and ticket examiners, 
with regard to th a t category, let the 
lowest category have 50 per cen t, Jet 
all the other categories put together

have 50 per cent; th a t is a  very reason
able suggestion and I th ink  the Rail
way M inister can accept it; he may 
please do it.

Regarding the accidents in work
shops, in each case where there was 
an accident formerly, th a t was trea t
ed as an accident and the railwaymen 
used to get their salary. There is now 
a committee formed—accident com
m ittee—and this committee consists of 
persons—certain supervisors and cer
ta in  other persons whom the Adminis
tration  or the m anager likes and that 
committee says, w hatever be the acci
dent. tha t it is neglect on the part of 
the worker. Therefore, he does not 
get the wages for aU the days that he is 
on sick leave even though he had 
m et with accident while on duty. This 
is a very serious check on his rights 
and w hat I subm it is tha t this should 
be removed.

I lie y  say tha t during the last five 
years, more wages have been paid to 
the workers, more concessions have 
been given to the workers. This is 
wrong, I have narra ted  these facts to 
convince the hon. M inister for Rail
ways tha t whatever emolimients they 
have been given during the last five 
years, are not enough. That is my sub
mission. All these concessions have 
been w ithdraw n and the railwaymen 
are treated  very badly. I t is high tim e 
that the Adm inistration opens its eyes 
and sees the realities and sees that 
railwaymen are fairly  dealt with. That 
is my submission and I hope the Rail
way Minister will consider this sub
mission.

Shrim atl J a y a iM  (Bombay—Subur
ban): Sir, I thank you for giving me 
this opportunity to speak a few words 
cm the Railway Administration. The 
public wiU appreciate the proposed 
new travel concessions but it seems 
that p art of th a t concession is with
drawn as it wiU only be available for 
chargeable distances of 150 miles or 
over. The former distance allowed was 
50 miles. Besides this I would request 
that concessions should also be givea 
to travel on river by boats and steamers.
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[S ir im a ti Jayashri]
The A dm inistration has faiitiated 

a policy of elim ination of first 
class in tra ins and I  would re
quest th a t the same policy should be 
adhered to. I t seems anomalous th a t 
th is policy is followed in other tra ins 
b u t it is not allowed in  Bombay subur
ban trains. There in the electric sec
tion for the  daily card tickets, the 
charges are m ade according to the 
first class and not according to the 
second class. So I  request th a t the 
daily fares should be t^ a rg ed  accord
ing to the second class tickets.

Then I would like to say something 
about amenities to passengers. In  the 
Railway budget a  sum of Rs. 3 crores 
is set ap art for am enities to passen
gers. While appreciating the efforts 
of the Railway M inistry in this con
nection I would draw  the attention of 
the hon. M inister to  the fac t th a t the 
cost of m any m ajor works or build
ings, th a t is to say ogiend itu re  of a 
capital nature, is debited to this ac
count w ith the result th a t a big slice 
is taken away from this fund. In the 
B<»nbay suburban tra ins the num ber 
of passengers is very large, both on 
the W estern and Central sections of 
the railway. And it is their demand 
th a t out of the m ain provision for pas
senger amenities a separate provision 
for the  amenities of passengers on 
suburban railways m ay be made, and 
th a t thereafter a three year plan for 
passenger amenities on suburban sec
tions in the order of priority  m ay be 
made. And fo r purpose of m ak
ing such a plan they w ant th a t a 
non-official committee representing the 
suburban area shqwld be fonned.

There is another urgent m atter to 
which I would like  to draw  your atten
tion. Near the Andheri railway sta
tion a sub-way has recently been built 
by the Bombay Municipality. During 
rains the nullah will be choked and 
all the rain  w ater will flood th e  village 
th a t is very near the Andheri station. 
The population of the village is ten 
thousand and the village people will

experience ^ e a t  hardship. So I would 
request the hon. M inister to do some
thing in this m atter.

A nother thing is about the Andheri 
yard. A few days back a representa
tion was made to the  hon. M inister on 
behalf of the  G rass M erchants’ Asso
ciation with a view to make the growth, 
supply and distribution of grass easy 
and steady. The A ndheri yard re
quires to be made perm anent and cen
tra l w ith all necessary faciUties ac
cording to the program m e of shifting 
Bombay cattle in suburbs. TiU then 
the supply of wagons to the various 
stations should be so fixed as to feed 
all cattle nearer to the respective sta
tion with a view to save transport. I 
would draw  the attention of the hon. 
M inister to this also and request that 
wagon facilities may be given to help 
in  the transport of grass.

The last thing I wish to mention is 
about the ra te  of dividends. Accord
ing to the Convention the Railways a t 
present pay dividends at the rate  of 
four per cent. However, in view of 
the Central G overnm ents borrowing 
a t the rate  of 3i  oer cent, it is reason
able to expect that a Committee of 
Parliam ent will consider it as a slid
ing scale from 4 per cent, to 34 per 
cent.

I wish to draw the attention of the 
hon. Minister to these m atters.

Shri M. D. Joshi (Ratnagiri South): 
Sir, I thank you for giving me this 
opportunity to draw  the attention of 
th e  hon. the Railway Minister to the 
need of construction of railways in 
my part. Last year, at the time of 
the general discussion of the railway 
budget, I had taken the opportunity 
of pointing out the absolute necessity 
of constructing a railw ay line through 
Konkan Area. There was no specific 
assurance a t that time, nor eyew "today 
have we got any specific assiurance to 
tha t effect. However, I  was very glad 
to note tha t in r e p ^  to th e  debate in 
tike Council of States, the Railway
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M inister was pleased to m ake the fol
lowing statem ent. I shall quote a few 
lines from his speech:

“I am also considering the 
exam ination of such alignments as 
Cape Comorin to Bombay on the 
west coast line which have so far 
been considered as an 'impossible 
proposition*. While it  is not going 
to be an easy m atter financially 
or technically, dem anding as they 
did engineering skill and talent of 
very high calibre, we need not be 
unduly pessimistic about the avail
ability of such talent.

“I do want, however, tha t a preli
m inary exam ination should be 
made and I shall advise the Rail
way Board accordingly.”

This statem ent has given us hopes 
about the solution of our problem. 
This is a. very old and im portant re
quest which has unfortim ately not 
been taken note of. I, therefore, thank 
the hon. Railway Minister for this im
portant pronouncement.

W hat I have to bring to h is notice 
is tha t the Diwa-Dasgaon Railway has 
been taken up for survey. We leam  
that a survey was made several years 
ago. But, the present survey will be 
made from a fresh point of view. W hat 
is proposed or contemplated is to have 
a broad gauge railway. W hat I want 
to stress is th a t we should not tie 
ourselves down to the construction of 
a broad gauge railway. I shall state 
the reasons briefly. If goods have to 
be taken from Bombay to Belgaum or 
vice versa, transhipm ent is necessary 
at Poona because there is no m etre 
gaiige from Poona to Bombay. Now, 
if the m etre gauge railway is construct
ed from Bombay to Belgaimi via Kon- 
kan  along the west coast, it will solve 
the problem of carriage of goods from 
Belgaum or the Southern M aharatta 
country and the question of tranship
ment will not arise. That is one thing. 
Secondly, a m etre gauge railway will 
cost less. However, th ii  is m erely a 
suggestion for the consideration of the

Railway Minister. We are not insist
ing upon any particular kind of rail
way. W hat is necessary is that a rail
way m ust be constructed because my 
p art of the  country provides a popu
lation of six to seven lakhs of people 
in Bombay, mainly labourers, and of 
the middle class, clerks, students, tea
chers and people in all walks of life. 
For four months of the year we are  
practically cu t off from Bombay. No 
doubt, there is an  S. T. bus service, 
b u t th a t falls short of the demand of 
the people. For example, in the days 
of the G anpati festival, lots of people 
have to go to R atnagiri D istrict and 
there is no transport. Last year, th* 
steam er company stopped the monsooA 
service—which was a weekly monsoon 
service. Then, we had  to m ake re
presentations to the Transport Minis
te r and he was kind enough to ins
truct the company to s ta rt their service. 
T hat is one aspect of the problem.

Another aspect is th a t m y region is 
absolutely undeveloped. The only
way to develop the area is to s ta rt 
industries—small-scale as will as 
large-scale industries. Those indus
tries are impossible of realisation, im- 
less there is a railway. We m ust not 
look at it from the point of view mere
ly of profits and losses. No Railway 
has been a profitable concern in the 
beginning. Experience shows that
All Railways have incurred losses in 
the first instance, and as the people be
come railway-minded in course of time, 
and take advantage of the railway 
communication, and after that p a rt of 
the country is developed, it works 
profitably. Take the case of the Sou
thern M ahratta Railway, it was not 
a profitable p rc ^ s itio n  in the begin
ning. Now, there is development all 
round. Factories have grown up; 
there has been industrialisation of 
that region. Today the Southern 
M ahratta RaUway is very inadequate 
to satisfy the needs of the pe<^le. 
Therefore, in all humUity, I urge on 
the hon. M inister the necessity nf 
constructing this Railway. This neces
sity has been pressed even in the 
Council of States by several Members 
and I request the hon. M inister to
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[Shri M. D. Josbi] 
undertake a survey of this line for the 
construction of a broad gauge or m etre 
gauge railway, w ith a view to fu rther 
extend the  line up to Mangalore up 
to which a railw ay exists, so th a t our 
problem  m ay be solved. There is an
other reason: th a t is the  strategic 
point of view. The w estern coast is 
not provided with any railway. In  
case of necessity, if there  is no railw ay 
there, problems of the defence of this 
coast will arise and we w ill have to 
face a lot of difficulties. From  th a t 
point of view also, a railw ay is ab
solutely necessary for m y p art of the 
country.
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Shri Muniswamy (Tindivrtnum): 
A t the outset I should like to state 
th a t we are not able to understand . 
some of the secrets of the Railway 
Board, and the policy which they 
are following. When I say secret,
I m ean th a t they have got certain  
policies and methods, which are not 
easily understandable by people like 
us.

There is no proper organisation, 
through which the ordinary railway 
labourers and their associations could 
represent their grievances. The hon. 
Minister was pleased to say the other 
day th a t there is the Railwaymen’s 
Federation. But I m ust tell him  th a t 
the practical difficulty of all the 
unions in the Railways is th a t they 
are not able to push th e ir case through 
the Railwaymen’s Federation. W hat 
alternative source is there for these 
unions to represent their grievances?

Another thing I would like to 
point out is th a t when representar 
tions are made to the hon. Railway 
Minister or the Railway Board, in 
many cases, we get a suitable reply, 
and as far as I have seen, we do get 
a suitable reply, bu t th a t is all; they 
are not schoolmasters to give ans
w ers to the  questions. I would re
quest the hon. M inister to see that 
their cases are properly considered, 
and something is done to them.

The other day, I represented to the 
hon. Minister and also the Railway 
Board, the case of the sanitary ins
pectors. They are classified as super- 
v iso rj staff. P rio r to 3rd May 1948, 
they were given upper class passes, 
like o ther officers, bu t since th a t date,
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all of a sudden, the upper class 
passes have been stopped for these 
people. We do not understand why 
this discrim ination should have been 
m ade against these sanitary  inspec
tors. I would request the hon. Min
ister to see tha t proper considera
tion is shown to them, and to remove 
inconsistencies in this regard.

Even though repeated representa
tions have been made to the Railway 
Board and the hon. Ministers, the 
case of the running staff has never 
been properly considered at all. In 
the case of 3 ’ Grade firemen, all of 
a  sudden, the literacy qualification 
was introduced, and people who have 
passed the S.S.L.C. examination 
have been taken directly as firemen. 
But what about the case of those 
who entered service before this 
literacy question was introduced? 
Some of them have put in more than 
ten years of service. They were re
cruited by a staff selection board, 
after proper examination, and the 
minimum qualification expected of 
them  was only IV Form. They were 
never required to pass the S.S.L.C. 
examination when they entered ser
vice. B ut suddenly, this literacy qua
lification has been -introduced, and 
their chafeces of promotion have been 
reduced. The num ber of persons 
affected is very small, and I would 
therefore request the hon. M inister 
to look into their case favourably.

Another point is about telegraph 
inspectors. They are people who 
look after the maintenance of the 
telegraph lines. They have been re^ 
cruited in the norm al m anner and 
they are people who have put in a 
service of more than ten or fifteen 
years. The question of wireless ins
pectors came in at the time of war. 
They are now classified along w ith 
telegraph inspectors. Whenever cer
tain appointments or fi|rades are in
troduced, the cases of the telegraph 
inspectors are overlooked. The wire
less inspectors who are called com
munication inspectors at present came 
into the picture only at the time of 
war. Now, what happens is that the

telegraph inspectors who have put in 
a  service of more than  ten or fifteen 
years and who look after the work 
which used to be done by the w ire l^s 
inspectors are neglected and overlook
ed. I hope their cases will receive the 
deepest consideration of Government 
and a proper solution wiU be found.

I now come to the grievances of 
travelling ticket examiners. Repre
sentations were made by them  th a t 
they should be classified as running 
staff. They are not sitting staff. 
They have been representing th a t 
they should be classified as running 
staff along with drivers and firemen. 
Their cases have also been overloofc- 
ed. It is a small case, and the Rail
way Board can easUy understand it. 
if only they have a mind to look into 
the m atter.

Mr. Depdty-Speaker. W hat is the
meaning of “running'* staff—all those 
who go in a running train?

Shri Muniswamy: Drivers and fire
men are classified as running staff 
and the travelling ticket exam iners 
w anted to be also classified sim ilar
ly; otherwise, they do not get the 
benefit of it. As a m atter of fact, 
they do not even have a place to sit 
whenever they travel. A traveUing 

ticket exam iner going from Egmore 
to Trichinopoly has all the  time to 
keep on standing. He cannot go and 
sit anywhere. He cannot go into the 
G uard’s van. The Guard does not 
allow him. because he may have 
somebody along with him so he 
refuses.

There are ever so m any things, bu t 
I do not w ant to mention them all.

I do not understand the secrets of 
the delay. According to the Railway 
Board, delay means ten years. That 
is the minimum. I am not exaggera
ting. I shall give you an example. 
An estim ate for constructing an over
bridge in Cuddalore N. T. was sanc
tioned ten years ago. Nobody came 
there. I requested the hon. Deputy 
Minister to visit tha t place. He was
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[Shri Muniswamy]

pleased to  visit it. The moment 
the hon. Deputy M inister came there, 
the C. O. S., the C. T. S.. the D. T. S., 
the  A. T. S. and all kinds of people 
came running like ants attacking a 
sugar candy, and th e  work w as com
pleted. I m ust thank the hon. De
puty M inister on behalf of my consti
tuency. W hat happens is th a t we 
cannot be taking the hon. Railway 
M inister or the hon. Deputy M inister 
to each and every place where a work 
has to be executed. This is another 
point which I w ant the  Railway Min
istry  as well as the Railway Board 
to bear in mind.

Now, about accidents, we know 
very well w hat happens in  an aero^ 
plane. People are  nowadays afraid 
of travelling in aeroplanes, but I 
th ink  tha t a reference to the  volume 
of papers supplied to us will show 
th a t accidents to tra ins are  increas
ing gradually. Perhaps a tim e m ay 
come when people will have to insure 
themselves before boarding a railw ay 
train . In  1951 the num ber of rail
way servants killed in railw ay acci
dents was 185, bu t in 1952 it  rose to 
226. O thers from the public who 
w ere killed in railw ay accidents 
amounted to 3,588 in 1952, bu t this 
figure rose to 4,153 in 1953. I do 
not understand hpw we are getting on 
with the railw ay adm inistration and 
how we can get on with the railway 
adm inistration in this m anner, by 
which there is an increase in acci
dents year by year.

Shri Nambiar: Increase In accidents 
and reduction in wages.

Shri Muniswamy: The accidents
involve not only railw ay servants 
bu t also passengers belonging to the 
public. This sort of thing should not 
go on, and accidents m ust be checked.

Now, I w ant to refer to a m atter 
concerning my constituency. I refer 
to the VUuppuram Junction. I t  is a 
very big junction not only in  the 
Southern Railway, but also throughout 
India. Some representations were 
made, and* I have also represented

the case to the hon. Railway Minis
ter, regarding a level-crossing on the 
northern  side of V iluppuram  Junc
tion. I have a suggestion to make. I 
do not know w hether the hon. De
puty M inister has visited th a t place.
I request him  to visit it. Instead of 
having a level-crossing, I w ant to sug
gest to the railw ay authorities to 
construct a wall, because the level- 
crossing gate is closed for nearly 
eighteen hours in the twenty-four 
hours of a day. So, it is practically 
closed. Therefore, why should you 
at all have a gate? B etter have a 
wall or ra ther two walls, so tha t no
body can pass through. I t need not 
be called a gate. When you call some
thing as a gate, it m eans a gate 
through which you- can go in and 
come out, bu t in this level-crossing, 
nobody is able to go in or come out. 
That is why I suggested th a t we may 
as weU pu t up two walls. This is a 
serious case, and I would request the 
hon. Deputy M inister to come and 
see it.

The M inister of Railways and 
T ransport (Shri L. B. Shastri): But a 
railw ay train  can break through the 
wall.

Shri Muniswamy: I request tha t an 
overbridge or an underbridge may 
be constructed. I request some of 
the officers to visit tha t place.

Now, I come to the Viluppuram goods 
shed I do not know whether the hon. 
Deputy Minister has visited any goods 
shed, leave alone the goods shed at 
the Viluppuram Junction. This 
goods shed in particular is a very 
small one. It was constructed some 
years ago, and it cannot accommo
date enough goods: Poor clerks 
working in the parcel office are 
punished for not being able to give 
proper discharge for the goods, but 
then, how could they accommodate 
a lot w ithin such a small space? One 
cannot accommodate hundred people 
in fifty chairs, and this is w hat the 
poor clerks are asked to do. If  you 
are not able to accommodate hund
red people in fifty chairs, you are 
condemned. How could th a t be done
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by anybody? That is the gituation 
in V iluppuram  goods shed.

I had been to see the railw ay colony 
a t Viluppuram Junction. There are 
practically no electric lights. I have 
seen so many posts w ithout lights. 
This is a very im portant junction, 
and I request the  hon. M inister and 
the Railway Board to take into consi
deration these points.

Another thing I w ant to mention 
is about the social activities tha t are 
being done in railw ay trains. I t 
is not a simple thing. It is 
most im portant. There is something 
like a hhajan going on in the railway 
trains. I t creates a lot of nuisance 
and trouble. There is a tra in  run
ning between Trichinopoly and Lal- 
gudi, and I would request the hon. 
M inister to visit it. People are not 
allowed to get into th a t tra in . In a 
carriage where some fifty or hundr 
red people can be accommodated, a 
few people are earring on a hhajan, 
and they do not allow passengers to 
get in. They say, “we are doing bha- 
jan; please get into the adjacent car
riage.”

Mr. Deputy-Speaker;
people passengers?

Are these

Sbri Muniswamy: Yes, passengers. 
They conduct bhajan, and whenever 
anybody w ants to enter th a t carriage, 
they  a fk  them io wo io tb» nex t car
riage. These people are not merely 
passengers, but they also have among 
them  railw ay employees. Every day 
they are doing hhajans. They w ant 
passengers also to join them. There 
will perhaps be a tim e when the 
driver and the fireman will also join 
in the hhajan and we do not know 
w hat will happen to the train  then. 
These people will perform the hhajan 
and the driver and the Guard may 
put the thalam. You can imagine 
the  fate of the train. This will go on 
w ithout an end to it. I request the 
hon. M inister to take immediate 
notice of this. We cannot go and 
conduct hhajans in railw ay carriages. 
W hat would a  foreigner th ink  if he 
sees this sort of thing going on? This

m atter should not be treated  lightly, 
as I find some hon. Members laugh
ing.

Before I conclude, I w ant to refer 
to another thing. We have already 
m ade representations about it. It is 
high time th a t the Members of P ar
liam ent should be vigHant and go 
through the country. Therefore, I re
quest th a t passes should be issued to 
M.Ps. as early  as possible. Other
wise. some of the hon. Members will 
be very anxious to come and see 
w hat happens in the Southern Rail
way, and they will not be able to do 
so.

Another thing I forgot to tell you, 
and th a t is th a t there is discrim ina
tion in the pay scales. C ertain scales 
are  not operating on certain  railways. 
I have already represented the case 
of sanitary  inspectors. T*here is a 
scale starting  on Rs. 60 operating in 
the Southern Railway, bu t it is not 
followed in  some of the other rail
ways. When these people asked for 
a h i ^ e r  scale, they  were refused. In 
some railways, say, the W estern Railr 
way and the N orthern and North
Eastern Railway, the starting  pay is 
Rs. 90. Why should only the South
ern Railway staff be started  on Rs. 60?

BIr. Depaty-Speakerf Because people 
come.

Shri Muniswamy: People come be
cause you do not pay more. Such 
discrimination should not be there. 
This is not company service. This 
is government service. There should 
be some uniformity. I think I have 
represented all the points I wanted 
to represent.
4 P.M.

Sbri N. P. Damodaran (Tellicherry): 
On a previous occasion nearly  two 
years ago I had an opportunity to 
bring to the notice of the House the 
railw ay requirem ents of the M alabar 
coast from Bombay to Cape Comorin 
I  am glad tha t since then work on 
the Emakulam-Quilon rail link has 
been started and, as stated by  the 
hon. Railway Minister, the Em aku- 

lam-Kottayam section of the line is 
going to be opened for traffic in 1955.
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[Shri N. P. Dam odaran]
I am also glad th a t the work of re
placing the dism antled Shoranur- 
N ilam bur line has been undertaken 
since and it is nearing completion. 
This line by itself is not going to be a 
very great achievement. At one 
tim e there was a proDosal—not long 
before the line was dism antled— t̂o 
extend the Shoranur-Nilam bur line 
to W ynad to a place called Bavaly 
and to connect Tellicherry w ith My
sore through Coorg by a railw ay line, 
i.e. the Tellicherry-Mysore railway 
line and the Shoranurr-Nilambur ex
tended railw ay line to meet at a place 
called Bavaly. This will throw open 
all the hill and M alnad areas of 

M alabar, Coorg and Mysore for deve
lopment. These two railway lines are 
absolutely necessary for the all-round 
development of the M alnad area.

I have dwelt a t length in this House 
on a previous occasion on the need 
and desirability of connecting Telli
cherry through Coorg with Mysore. 
Ever since that, public opinion in 
M alabar has been sufficiently well 
expressed su^d th e  leading M alay^am  
newspapers published in  M alabat and 
m any English dailies published from 
M adras have recommended this line 
for inclusion in the Five Year Plan. 
All the Municipal Councils and the 
M alabar D istrict B bard have passed 
resolutions favouring the construction 
of this line. The District R ural Wel
fare  Committee p r e s id e  over by the 
Collector of th a t D istrict has recom
mended th is line. This line runs 
through the area now brought under 
the National Extension Scheme. The 
two States of Coorg and Mysore are 
naturally  very much interested in  the  
construction of this line. My friends 
Mr. M. S. Gurupadaswamy» who re
presents Mysore, and Mr. N. Somana. 
who represents Coorg, are with me ih 
demanding the construction of this 
line.

Some HmL M e n k en : We are all
w ith you,

^ r i  Nambiar: All the Opposition.

Shri N. P. D s iA o im s : T te  mass 
enthusiasm  in M alabar in favour of

this ra il link was evident to the hon. 
Deputy M inister for Railways when 
he visited Tellicherry on the 11th 
Jan u ary  to declare open the re-model
led railw ay station there. The 
greatest boon th a t the Railway Min
istry  can now bestow upon cne people 
of M alabar, Coorg and 'M ysore is 
this railw ay line. This line will gal
vanise the industrial and agricultural 
activities of th a t area. This was a 
line which was surveyed 30 years 
ago, and I understand, was recom
mended. But the line was kept in 
abeyance when the w ar broke out in 
1914. At present, it looks tha t what 
stands in the way of this railw ay 
line is the proposed Mangalorer-Has- 
san rail link. Let me. for a moment 
compare the claims and chances of 

the Tellicherry-M ysore rail link with 
those of the Hassan-M angalore rail 
link. Till it was mentioned by the 
hon. Railway M inister last year in 

his budget speech, nobody took the 
suggestion to connect Hassan with 
Mangalore by a railw ay line serious
ly. Even now anybody who has 
seen th a t area will not take th a t sug
gestion very seriously. This proposed 
line m ay look very well on a railw ay 
map. It m ay connect Mangalore w ith 
M adras through Bangalore, it looks 
like a straight line ranning across 
the Peninsula from Mangalore to 
Madras through Bangalore. But 
w hat is the good? I t h6s to run 
through forests and mountains and 
uninhabited areas for miles and miles 
together. We are going to spend a 
few crores of rupees for th is luxury 
of connecting M angalore w ith Has
san. TMs line, I am sure, is going 
to be very costly, unrem unerative 
and not very useful. A new line, I 
would Uke to tell the hon. Minister, 
should be chosen with a view to give 
the m aximum benefit to  the  people 
and not w ith a view to please some
body very near and dear to us

Ab  Ben. Member: Who is th a t
somebody?

S te i N. P. Daaiodaraii: The Man-
galor6*Hassan Itoe, will, in my opi
nion, be a very costly luxury for the
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country. On the other hand, if wp 
abandon this completely thoughtless 
«md insensible venture a t the cost of 
the  nation and take the Tellicherry- 
Mysore line instead, we can find solu
tions for many problems facing Mala
b ar and Coorg, for which we cannot 
find solutions otherwise. M alabar is 
a  thickly populated area w ith a very 
large percentage of its population 
unemployed and under-employed. To 
keep them  like tha t is very dangerous 
ioT the  Governm ent and lo r the coun
try. M alabar has been a neglected 
a rea  for a very long tim e and it is 
now discontented. The discontent
m ent of the people of Travancore- 
Cochin with the existing order of 
th ings has been very clearly exhibit- 
ted  through the ballot boxes. Mala
b ar is not different from  Travancore- 
Cochin. I ^ e s s  you bestow some 
serious attention on M alabar, study 
its problems and find solutions, Mala
b a r  is going to be a troublesome spot 
for you. Compared with M alabar, 
the adjoining d istrict of South K anara 

is  happy and contented. Its  popula
tion is thin and it has got m any pro
jects, b i^ a n d  small, both from  the 
C entre and from the State. A t pre
sent, South K anara happens to be a 
chosen district both o l th e  Centre and 
of the State. We have no quarre l 
w ith that.

So w ith regard to the proposed 
M angalore-Hassan rail link, I would 
like to tell the hon. RaUway Minis
te r  th a t instead of spending a huge 
sum  of money on an unrem unerative, 
unim portant and most difficult pro
ject like that, he should choose the 
TellicherryrCoorg-Mysore project 
for inclusion in the  second Five 
Year Plan. This line, along with an 
extension of the Shoranur-Nilambur 
line to m eet the form er i t  a con
venient place in Coorg. will throw open 
the hill ranges and Malnad areas of 
Malabar. Coorg and Mysore to the out
side world and for development and 
improvement. If the Shoranur-Nilam
bur line cannot be undertaken for 
extension at present, I would suggest 
th a t the line should be extended at 
least 12 miles fu rther up to a place 
near Vazhikadavu ju st * a t the 

775 P .SD .

foot of the W estern Ghats so th a t 
the hiU produce from  Mysore, Coorg, 
W ynad and Nilgiris can have easy 
access to the railw ay and to the Co
chin H arbour. The railw ay map of 
India looks incomplete with a num ber 
of gaps existing between Bombay and 
Cape Comorin. I t will be a great day 
in the history of Indian Railways 
when one can travel from Bombay in 
a tra in  to Cape Comorin along the 
west coast. T hat great day will de
finitely dawn if Mangalore is connec
ted  with a convenient place near Goa 
and if the Quilon-Trivandrum  line is 
extended by about 54 or 56 miles fur
ther to the  south to the land 's end of 
India. I hope we will not have to 
w ait for m any years to see th a t great 
day.

Another small railw ay line which 
we require on the west coast is the 
KoUengode-Trichur railw ay line 
which has also been considered by 
the Railway Board and the Railway 
M inistry sometime ago.

Before I conclude, Sir, I would like 
to  mention one or two small things. 
I would like to thank the hon. Rail
w ay M inister and the Prim e Minister 
for having taken quick action on my 
suggestion to convert the ra il bridge 
near Mahe into a combined rail-road 
bridge to enable the  diversion of the 
west coast road to steer clear of the 
French possession of Mahe. I t is now 
my painful duty to bring to the notice 
of the Railway M inister th a t in spite 
of instructions to the contrary, unne
cessary delay is being caused to this 
work a t every stage. I have strong 
reasons to believe th a t some delib&- 
ra te  attem pts to delay the work are 
being engineered by certain interested 
quarters. The French authorities 
are not above suspicion. I would re
quest the hon. M inister to see that 
th is work is completed as expeditious
ly as possible. I understand tha t 
some of the railway officers are not 
very serious about this m atter and 
some sort of delay under some pre
tex t or other is being caused in the 
conversion of this ra il bridge into a 
combined road-rail bridge and the 
diversion of the west coast road steer
ing clear of Mahe.
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[Shri N. P. Dam odaran]

One other point which I would like 
to mention is about the desirability 
of constructing a  foot overbridge at 
the  Tellicherry railw ay station. When 
the hon. Deputy M inister visited Telli
cherry last month, the m atter was 
brought to his notice and, I  think, 
he will sym pathetically consider the 
need to construct a foot-bridge there. 
The town is ju st on the w estern side 
and the railw ay station is on the  
eastern  side. So. the foot over bridge 
is absolutely necessary.

One word about the timmgs of the 
tra in s in M alabar. Ahnost ^  the 
M alayalam  papers are publishing very 
often complaints th a t the tim ings of 
the  trains in M alabar are inconve
nient to the  public of Malabar. The 
Railway M inister has been com
plaining th a t wc do not get as much 
money from  the railw ays as before. 
B u t the  thing is, in places where the 
trains are not rtm ning for the conve
nience of the passengers bu t for their 
inconvenience, all the loss is being 
incurred. There is no direct tra in  
from  Bangalore to Cochin; people 
have to w ait a t Shoranur junction 
for hours together—sometimes 4 to 5 
hours—to catch the next tra in  to
Cochin or Travancore side. So, direct 
tra in  services should be introduced 
between Mangalore and Cochin.

I understand th a t the D istrict En
gineer’s office at Cannanore is likely 
to be shifted to Shoranur. This again 
is not in the interests of the railw ay 
because a t Shoranur, I understand, 
about Rs. 4 lakhs will have to be 
spent for the construction of new 
buildings. The plea under which the 
D istrict Engineer’s office is being 
shifted from Cannanore to Shoranur 
is tha t the owner of the building is 
not prepared to give the building to 
them, nor is he wilUng to undertake 
repairs. But, I have got a printed 
le tter sent to the hon. Railway Min
ister, in which the owner of the 
building has not only expressed this 
willingness to repair the building, 
bu t he has also expressed his willing
ness to sell the building to the Rail
w ay a t a nominal cost of Rs. 60,000,

which is fa r less compared with the 
cost of the new buildings, Rs. 4 lakhs, 
at Shoranur. So, under some p re 
tex t or other, th is D istrict Engineer’ŝ  
office is going to be shifted from  Can
nanore to Shoranur. Canna
nore is a central place and,
with the coming in of the H assaa- 
Mangalore line or the TeUicherry- 
Mysore line, the location of C annanore 
becomes more central than  Shoranur 
for Railway proposes.

^ r r^ , ^  ^ f

f  I ^ ^

^  ^  ^ iff #

^  i  \

^ ^ f ^ r

sfr u p  ^

^ \
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Shri Laksbm&yya (A nantapur); i 
am  very happy to have the opportu
nity  to speak, though not in the 
G eneral Discussion oh the Railway 
Budget, a t least on the Demands for 
G rants. At the very outset, I wish 
to congratulate the hon. the Railway 
M inister for having presented a very 
realistic and a responsible budget for 
the Railways. R  is all very easy to 
talk  and criticise the Budget, but I 
w ant the House to consider w hether 
our Railway M inister has done his 
best in the progress of th e  raiways 
and w hether he has utilised the 
available resources in the best man
ner possibJe. A num ber of thingg 
have been done as set forth in the 
Railway Budget. Drinking w ater faci
lities have been provided, platform s 
have been extended, ceiling has beet^ 
done and even the covers to protect 
the passengers during the rainy  sea
son have been constructed. Several 
things to improve the amenities for 
the lower class passengers have been 
done and one cannot expect more from  
the Railway M inister in this Fhort 
period. I think w hat all is hum an
ly possible has been done by him. 
He has no Aladdin’s lamp to trans



1519 DeTTiandf for Grants—  8 19M Railways 1520

form  all overnight. One sentence in 
the  RaUway Budget reada as follows, 
“It wili be my endeavour to provide 
more and more am enities to the th ird  
class passengers.” and this is still 
ringing in my ears. This indicates 

his spirit of himian service, and h is 
a ttitude to the lower class passengers.

He is like Rama, in kindness and 
generosity. Though short in stature^ 
large in heart, noble in mind, lofty 
in thoughts, wise in  deeds, and the
Deputy Minister, like Lakshm ana, is  
helping and aiding him in all the 
developmental schemes. This is no  ̂
exaggerati(Jn. The other day w hea 
the Deputy M inister for Railways- 
visited G untakal, a num ber of vil* 
lagers thronged around him and in 
order to satisfy them, he n a rra te d  
two stories from Ramayana, and  
satisfied them. He said he would 
consider their representations. L ater 
On iney began to question me, “what, 
about our request for the construc

tion of new lines?” The Chairman of 
A nantapur municipaUty askes. W hat 
about the construction of over 
bridge at Anantapur. I said, “He w ill 
do his best, and he has got a soft 
corner for the poor in general and 
for the villagers particularly ,” They 
w orry me now, day in and day out.
I come from Rayalaseema, a poor 
backward area, as you all know. 
There are no plans for post-war de
velopment in Rayalaseema. The area 
is thinly populated and the people 
are poor and backward. A new line 
may not be remimerative, but it is 
not a question of rem uneration. It 
is not purely a business concern. I t 
should be taken also as a public utility 
concern. On the other day when my 
esteemed friends spoke and stressed 
the needs of double lines and treble 
lines and of the electrification of 
existing railw ay lines, 1 was very 
much surprised. It pained me not a 
little. My humble submission to you is 
this. When the  people in the remote 
villages are starving for a morsel of 
food, m y frtrinds want extra feasts 
«nd double dishes. I  do not grudge 
them having double lines. When all 
our b rethren  are provided with th ird  
or fourth  rate  food, let these people

have ex tra  feasts and luxurious dishes, 
if they  so like. W hile m ost of the 
villagers are  badly in  need of ra il 
transport facilities, w hst is the  good 
of these people in  the towns and 
cities w anting double lines and other 
luxuries? I come from  the  village, I  
was bom  and bred  up  in the village 
and I know the difficulties and grie
vances of the villagers in the unde
veloped areas. The n e a r ^  railw ay  
sta tion  from  some of the villages i» 
six ty  to seventy miles away and these 
villagers have no occasion to see a  
railw ay engine, much less an oppor
tun ity  to travel in a tra in . Still, 
our friends w ant double lining in 
the ir areas. I am opposed to th ii. 
Is this democracy? Is -this the policy 
of welfare state. I ask. In a wel
fare-state, everybody should be 
given equal opportunities to improve. 
The democracy means, it is not. I 
am  as good as you are, bu t it means 
you are as good as I am. There is 
already a b itter complaint and feel
ing in the villages tha t the cities are 
enjoying all luxuries and facilities, 
while the villages have been neglect
ed. forgotten and forsaken. Now a t 
least, our Railway M inister being kind 
and generous, will have sym pathy 

for the poor iUiterate viUagers and 
look mto their needs. I am very 
bappy to say tha t he has classified 
the new lines to be constructed into 
t h r ^  categories for the purpose of 
giving priorities to new lines The

• first priority  will be given to the area
where heavy industries are a t work. 
The second priority  is for those parts
where there are m ineral deposits
th a t have been yet untapped and un
exploited but are under proposal of 
the Government to start opening them. 
The th ird  is for backward areas. I
wonder w hether my area will come 
under category two or three. We 
had gold mines working a t Ramagiri
in our district till 1920. bu t to add to
our m isfortune those mines were
closed—they were managed by a 
French company and on account of
some friction in the company of
directors, I learn, they were ordered
to be closed. Otherwise, we would
have come in the second category it
self. Unfortunately, the ^eolooical
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[Shri Lakshm ayya] 
survey  is not made in my district 
though there are m ineral resources in 
severa l places. W ithout going fu r
ther, because the tim e allowed is very 
lim ited, I w ish to suggest two new 
lines— ît is an old song, not a new 
one and let me repeat it th is year
also and see w hether our representa
tions will be attended to. The first 
line, I suggest, is from  G im takal to 
T um kur mo V ajrakarur, U ravakonda, 
Belaguppa, K alyandurg, Kam badur, 
Pavagada, M adaksira and M adhugiri. 
Though the distance is large, the re
tu rn s  will be many,, several and in
num erable. V ajrakarur is noted for 
diamonds and even now they are 
available. The next is Uravakonda, 
which is a commercial centre. I t  is 
a  centre of black cotton soil, pro
ducing the maximum quantity  of best 
cotton and groundnuts. Several 
groim dnut factories and cotton gin
ning miUs are  working there. Next 
comes the Kambli weaving centre; 
Belaguppa. Then it should pass 
through Kalyandurg, my native 
Taluk, and my constituency—where 
tam arind  is available abundantly 
and being exported. T hereafter comes 
Kam badur, which is a tanning cen
tre. L ater comes Pavagada, which 
is one . of the taluk headquarters in 
Mysore State. Then it passes through 
M adaksira, which was said to be the 
pleasure garden of my District. Last
ly comes Madhugiri, which is the 
ta luk  headquarters in Tum kur Dis • 
ttic t. This line will be very helpful 
and useful in promoting economic 
development. I t is true  it  m ay not 
be rem unerative a t present, bu t it i6 
equally true tha t unless transport 
facilities are provided, the develop
m ent cannot be hastened in these 
backw ard areas. That is why this 
line should be taken up under the 
second category and priority  should 
be given. I hope by the time I come 
for the next session here, the survey 
will have been made as th a t would 
satisfy the people of my constituency.

'fhe next line tha t I sugest is 
D harmavaram-Rayadurg. These two are 
silk weaving centres and they should 
be connected, by a new line passing

through Kalyandurg, Noothimadugu and 
Kanganpalli. The distance is after 
all fifty miles.

I appeal th a t the Railway Minis
te r  will construct either an  under
bridge or overbridge according to the 
suggestions of the Engineers a t the 
level-crossing a t A nantapur. I am  
very happy to see now th a t over
crowding in th ird  class passengers* 
com partm ents has been reduced much 
as the Railway M inister has really 
tried  his best in this m atter by intro
ducing 190 new tra ins and extending 
126 trains. There is also ,a rem arka- 
l)le change in the attitude of the  
Railw ay ofl&cers particularly  station 
m asters, conductors and ticket exa
miners. Of course, there is red-tapism  
still visible in high officials who are 
draw ing fa t salaries. But th a t is a 
different m atter. That can be wiped 
out before long.

TRT
Our hon. Railway M inister is a mild 

and noble man. He is courteous to every 
body. N aturally  his officers will 
em ulate his example. I have not the 
slightest doubt hereafter th a t the 
Railway officers wiU do their best to 
serve the needs of the common people, 
w ith greater interest and enthusiasm , 
showing courtesy and sym pathy to 
the poor, illiterate lower class pas
sengers. Sir! I have done.

Shri Amjad AU (GoalpararGaro 
H ills): As I rise to speak on the  Rail
way Budget every year, I am reminded 
of a set of railw ay employees who are 
very unfortunate and have been vic
timised for no fau lt of theirs. As a 
m atter of fact some of us from this 
side of the House have been crying 
hoarse on this subject for the last 
two or three years. I t  is w ith re
gard to the National Security Rules 
fram ed in the year 1949. For the 
last two years during the Railway 
Budget discussion the attention of 
the Railway M inister has been draw n 
to the provisions of these Security 
Rules and their evil effects on the 
railw ay employees, but it has had no 
effect.
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As m any as 330 employees are still 
under the  mischief of these Rules 
and  continue to be under suspension. 
T hey are out of employment and 

sw inging as they are between hope and 
fear th e ir  fam ilies are starving. 
Here I may be .permitted to m ention 
th a t in other Government services an 
.employee under suspension gets a 
-subsistence allowance. B ut these 
ja iiw ay  employees are victimised and 
condemned unheard. These Security 
Rules are worse th an  the Preventive 
D etention Act. In the la tte r all faci- 
a ties for the detenus and their fami
lies are given to live, bu t in the 
form er they are made to starve for 
an  indefinite period. While there is 
some semblance of judicial proceed

ings for ascertaining complicity in  a 
crime under the Preventive Deten
tion Act. under these Rules, the Rail
way employees are made to suffer 
unheard, w ithout even an opportu
nity being given to place their view
point before the authorities. On the 
la s t occasion the Railway M inister 
gave an assurance th a t he would 
look into these cases personally and 
see w hat he could do in  the m atter. 
T he present position is th a t about 

to 350 employees are still under 
suspension. Let the hon. M inister 
CO into the ir cases personally and I 
am  sure he will find th a t the em
ployees suspended are victims of cli
ques and objects of attacks from 
p a r ty  factions.

Then again, Sir, I may be perm itted 
to refer to article 23 CD of the Consti
tution of India in the Chapter on 
Fundamental Rights. Article 23(1) 
ijays:

‘‘Traffic in hum an beings and 
begar and others similar forms 
o f  forced labour are prohibited
Bnd any contravention of this 
provision shall be an offence 
punishable rn accordance with 
law.”

These are penal provisions for 
forced labour. But we still find th a t 
the Railways and railw ay contractors 
of labour do employ labourers as 
coolies w ithout any pasnnent. This 
•practice stiU continues in its ugly

form  inspite of the fact that it has 
been brought home to the Railway 
M inister times w ithout num ber. I t  
still happens th a t labourers are made 
to work for the railways, but are not 
paid for.

I would here like to refer to the 
statem ent made by the Railway Min
ister regarding the policy which his 
M inistry w ants to follow in the m atter 
of fu rther expansion of the railw ay 
system. He has given first priority 
to those places which have got first- 
ra te  commercial and industrial im
portance. Here again we are rem ind
ed of a big controversy as to whether 
a  m otor car was built first or a road 
was built first. We have to remem
ber th a t an area undeveloi>ed today, 
but full of potentialities m ay grow 
up to be an im portant trade centre 
tomorrow. B ut the potentialities 
and n atu ra l resources recede into 
nothing. N atural resources of a 
place gives you an indication tha t 
given proper facilities in communi
cation by rails it will develop.

To give an instance, Sir, the m ineral 
areas of Garo HiUs with the abund
ant resources of ' paper pulp, is a 
pointer to the new lines. The Rail
way Minister, 4he hon. Lai B ahadur 
Shastri, visited Garo HiUs w ith all 
the discomfort of a hill journey. He 
undertook the tour last October. It 
was made clear to him how a line 
from the mine areas of the interior of 
Garo Hills would benefit the course 
of industrial development of th a t 
S tate of Assam. In building new 
lines we should also not lose sight of 

the strategic importance of it. O ur 
vulnerable Eastern border requires a 
net-work of railways and railw ay as 
a means of emergency transport is 
inevitable. A fter his Assam tour 
in October last I had occasion to 
meet him and he was good enough to 
m ention to me tha t he had decided to 
build the line from the mine areas of 
Garo Hills to the river bank of B rah
m aputra. The survey will begin, he 
says, in Marc<h this year.
I h a v e  no doubt that he will, 
along with it, see the , necessitv 
of connecting this line across the 
Brahm aputra to the perm anent line
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[Shri Amjad Ali] 
at Bdngaigaon from the point at 
Jogighopa.

Sir, a good deal has been said o t 
loss ot passenger earnings in  the 
A ssam  L ink line. Ticketless travel 
there, as also elsewhere, are only 
n a tu ra l  B ut would it be out of place 
to m ention th a t I  am told, and told 
by a very reliable source, th a t no 
ticket-checking is done a t all. I t  is 
idle to expect patriotism  in  every 
sphere. They would be ticket-minded 
only when you force them  to do: so 
that, “fools th a t come to scoff rem ain 
to pray .”

Shri Alagesan: J would like to 
reply to some of the im portant points 
raised by hon. Members during the 
course of the debate on cut motions. 
Some of them  have already been rep
lied to in tire replies of the hon. Min
ister both in  th is House and in the 
other House. Even in this dis
cussion, m any hon. Members spoke 
about new line constructions. The 
position has been very clearly ex
plained and the hon. M inister has 
stated the policy th a t he would like 
to pursue in this very im portant 
m atter.

I was hearing Shri N. P. Damoda- 
ran —he advocated w ith great ability 
the need for the ’ construction of a 
line from  TelUcherry to Mysore; his 
otherwise good speech was m arred by 
his tnring to argue th a t there is no 
need for th e  construction of another 
line. I woultT like hon. Members not 
to  m ake the thing easy for the Rail
way M inistry. If only we have lo 
consult other hon. Members about the 
suggestions m ade by any one hon. 

Member and if they are going to can
cel it certainly we will not progress 
So, I hope hon. Members will bear 
th is point in  mind. Each hon. Mem-

-r  is anxious for a certain line or a 
certain area to be developed and it 
is perfectly natural, bu t it would not 
do good to criticise the need for other 
railw ay line constructions.

a i r i  G urupadasw am y, raised J* 
very new point—an im portant issuo 
in  principle. I  do not know w hether

he was very serious when he made 
the suggestion.

Shri M. S. Gurupadaswamy (My
sore): I  am always serious.

Shri Alagesan: He said the pre
sent S tate  control, S tate m anage
ment, should give way to control by 
means of a corporation. I do not 
know how he got attracted  to this 
idea of corporation.

Shri K. K. Basn (Diamond H ar 
bour): He is in the air!

Shri Alagesan: Hon. Members will 
rem em ber only last December there • 
was a very vehement discussion on., 
the floor of the House ?s to the neces
sity of Parliam entary  control over 
public corporations. As far as our 
country is concerned this corporation 
idea is a new thing and it is a receni 
experim ent; we have yet to watch the^ 
results and also learn the lessons. 
State control. S tate m anagem ent of 
the Railway system which dates back 
to decades has proved a success. It 
has m et w ith success and m et w ith, 
approbation. I do not know on w hat 
grounds he wants this to be changed 
The Railway M inistry is under fire- 
on the floor of this House every al
ternate  day; the num ber of questioay 
tab led  on the Railway M inistry is 
perhaps the largest; then we have 
got the discussion on the Railway 
Budget extended over a num ber of' 
days, and Parliam ent has got the ful
lest control over Railway manage
m ent and Railway finance. T do not 
know w hat more can be achieved by 
this idea of corporation. Even ex
perience of countries like U.K. has 
not been conclusive and it has no* 
established the superiority of the me
thod of corporation. This is purely 
academic.

Shri M. S. Gurupadaswamy: It is 
not acadamic.

Shri Alagesan: Since he raised this,. 
I w anted to reply to it and make i t  
clear that his idea is not a progres
sive one. ^
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Then, let me come tc tbe points
raised  by my hon. friend, Shri F rank 
Anthony. He w anted reservation of 
posts in class III  and IV  lo r  children 
of railway employees. Many other 
hon. Members also made the sug
gestion. In  fact, I am not letting 
out a secret when I say th a t I am 

myself in great sym pathy w ith this 
suggestion. But, then we have to 
look to other factors. W hat has been 
happening before tlie new Constitur 
tion came into effect? There was a 
certain am ount of preference shown 
to children of railway employees; cer
ta in  percentage of m arks—10 per cent, 
or so—was given as bonus to the 
children of railway employees and 
th a t preference was there. A fter 
the Kunzru Committee made its re* 
commendations, it was thought th a t 
five per cent, of the vacancies in class 
III can be reserved for children of 
railway employees with over fifteen 
years of service. But, hon. Members 
referred to the Constitution in this 
respect and said' tha t reference to the 
Constitution is not tenable. I do not 
understand that; certainly the Consti
tution comes in the way and m akes 
it not possible to make such reserva
tion. Hon. Members will also re
member th a t the Railways do not 
stand alone in this respect; it is not 
the Railway M inistry alone. Of 
course Railways are the biggest em
ployers in this country, but there are 
other departm ents: o ther Governr
m ent departm ents like Posts and 
Telegraphs—they also employ a large 
num ber of persons. If th is question 
has to be considered a t all. i t  has to 
be considered in a larger way. There 
is also another danger why I  should 
not like to go ahead and I should 
take the opportunity to point it out. 
O ur country is notorious for its 
caste system. Perhaps we would be 
adding to the num ber of castes that 
are already there by having a Rail- 
waymen’s caste. P. & T. caste and so 
on and so forth. There is the danger 
and I should like hon. Members to 
ponder over aU these things.

Shri Nambiar: I t is not a  caste: it 
cannot become a  caste.

fibii Alftcesan: In  fact, my h<m. 
friend comes from  a S tate wtoch is 
m ost notorious for the caste system.

Shri Nambiar. This will not be a- 
caste.

Shri AlagesMi: He knows how i t  
has worked to the  detrim ent of our 
progress and how even now it 

impedes our progress. One cannot 
so lightly brush aside and say this- 
would not lead to new castes; myr 
fear is th a t it  wilL

My hon. f r i e n ^  Shri Anthony, re
ferred to overtime to  nm ning  staff— 
w hether it should be calculated on 
m onthly basis or weekly basis. H e 
said th a t the Adjudicator’s aw ard has 
said th a t it should be on weekly basis. 
When a person of Shri Anthony’s re
putation or record speaks, people 
take him to be well-informed espe- 
ciaUy on Railway m atters and he 
should be more careful in making 
statem ents of this kind. In  fact the  
Adjudicator’s award has exam ined 
th is in  detail and laid down that the 
overtime should average over a month. 
He has also been saying th a t run
ning staff has been overworked in the 
first week or the first two weeks and 
m ade to sit idle in the la ter half of 
the month. I do not know how th is 
has happened. He m ight have some 
stray  instances, which do not prove 
the case. He was also referring to 
another, point: for the purpose of 

reckoning to  total hours of duty, 
overtime is not calculated from  the 
tim e of signing on to the tim e of sign
ing off. That J s  _also not so; for the 
purpose of overtime duty is coimted 
from the time of signing on up to the 
tim e of signing off.

Shri Nambiar: W hat about engine 
attendants?

Shri Alagesan: I t is both for engine 
attendants and train  attendants.

Shri Nambiar: I t is not calculated

Shri Alagesda: I t  is so calculated.. 
I do not w ant to have a running ar* 
gument with the hon. Member.
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[S ta i Alagesan]
Shri Anthony again referred  to tiie 

question of gratuity . O ther hon. 
Members also referred  to it. I t  is 

-paid after fifteen years of service 
provided the service is w ithout a 
blemish, as he said. These gratuities 
are  being paid as a m atter of course 
to  railw ay employees. O f course, as 
th e  hon. Member knows, the service 
should be good, faithful and efficient 
Provided th a t condijtioh is satisfied, 
it is given w ithout any undue diffi
culty. He m entioned a case in * 
K anpur where a driver had pu t in 
thirty-tw o years of service and, be
cause he wanted to go on volim tary 

r retirem ent, gratu ity  was refused. Sir, 
we do not have the particulars of 
the case. He m ay be a person gov
erned by the old East Indian Railway 
Company gratu ity  rules where, ir
respective of length of service, gra
tu ity  may be denied if the person 
w ants to go on voluntary retirem ent.
If the hon. Member furnishes further 
facts about this case I can assure 
him  that I shall look into it.

Another m atter which he is conti
nuing to agitate and which o ^ e r  hon. 
Members also made m ention of is 
w ith reference to the channels ol 
promotion for firemen etc. And in 
th is connection the question of the 
literacy qualification has also been 
mentioned. As fa r as the hon. Mem- 
Tjer Mr. Anthony is concerned, he baa 
received a reply from  th e  Railway 
Board, bu t he said it  was not satis
factory. T hat the  appUcation of edu
cational qualifications like m atricula
tion in respect of firemen denied to 
the  non-m atriculate staff the pros
pects th a t were before them  a t the 
tim e they entered service, w as his 
theme. This was the  subject on 
which he addressed the previous Minr 
ister of Railways and also us on a 
num ber of occasions. The late S h n  
Gopalaswami Ayyangar had also re
quested him to discuss the subject 
personally with the then M inister of 
S tate Shri Santhanam . B ut I  do not 
know for w hat reason the hon. Mem
ber did not avail himself of th a t op
portunity. The position is th a t on 
th e  basis of the recommendation of
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th e  Central Pay Commission a higher 
grade of firemen in the scale of 
Rs. 75— 105 was created for m atricu
lates so as to a ttrac t persons w ith 
adequate educational background to 
fill the higher posts eventuaUy in the 
departm ent. B ut the ex-M.&S.M. 
and the ex-S.I. Railway firemen were 
not required to possess the m atricu
lation qualification. Their grade, on 

the ex-M. & S. M. Railway, was 
Rs 42i—55 and they worked their way 
up to Rs. 76-3-91,100,125,175 and 225 as 
drivers. On the ex-South Indian R ail
way non-m atriculates were recruited as 
second firemen in the scale of 35 41 
and later promoted as first firemen in 
the scale of 45—50. They progressively 
worked their way up as drivers on 
Rs. 100, 150, 200 and 250. These non
m atriculates have been allotted the 
C, P. C. scales of 60—80 as firemen 
and are eligible for promotion as 
shunters on 75—105 and then as 
drivers on 80—185, 160—300 and
260—350. I t  will be obvious tha t the 
grades and prospects are considerab
ly  better than  w hat they had in the 
past. The only difference between 
m atriculates and non-m atriculates is 
in the initial grade of recruitm ent 
which is Rs. 75—105 in the case of 
m atriculates. This cannot be claim
ed by non-m atriculates when it has 
been specifically created for persons 
w ith higher educational qualifications.
I  am sure the House will agree with 
me th a t there has been no discrimi
nation against any class of persons.

Again, Shri Anthony mentioned 
about A grade drivers in the Allaha
bad division. His contention was 
th a t certain higher grade posts were 
kept open exclusively to those drivers 
before implementation of the Central 
P ay  Commission recommendations 
under which th is exclusive reserva
tion has been done away with. And 
it is with th a t th a t my hon. friend 
quarrels. This m atter was also re
ferred by him to the late Shri Gopa
laswam i Ayyangar as early  as 1950, 
and he also had a reply from him as 
to the conclusions reached. The hon. 
Member and the House will appre
ciate tha t there is no justification fo r 

debarring certain sections of stafE
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from  promotion to A grade drivers 
to which appointm ents are m ade by 
positive act of selection based on 
m erit.

Then he referred  to medically un
fitted persons and ^ d  th a t when 
they are medically unfitted they  are 
given jobs m uch lower th an  what 
th ey  held before, and he referred  in 
th is connection to a case where a 
driver had lost his legs and he was 
put on a much lower job. There is 

^another case w here a  driver had  lost 
his legs, he was offered an appoint
m ent. but he thought he could not do 
justice to the job and therefore did 
not avail him self of the offer made.

The hon. Member talked about the 
seniority of C grade guards on the 
E astern Railway and said th a t some 
fictitious list has been made and pro
m otion is being denied to them. This 
also I can take the House through. 
There is no such fictitious list made. 
It is only a question of carrying out 
orders, which was not done previous
ly. He represented on behalf of 

d irec t recruits, that they lost seniori
ty . There is another hon. Member 
who has made a complaint on behalf 
of the promoted men. I subm it th a t 
w here one or two channels of prom o

tio n  converge, the allotment of quotas 
is a fair method of regulating pro
motion: and tha t was w hat was done 
in this case.

Again, he raised the question of 
station m asters in the scale of Rs. 64 
—170 having under them clerical 
staff in higher grades. In all the 
Railways there were only twelve such 
cases. These anomalies were re
moved. and now there is nobody who 
is in a higher grade serving under 
station m asters w ith lower grades of 
pay. The question of S. M’s. was also 
referred to by some of the hon. Mem»- 
bers, especially on the Southern Rail
way. This is a m atter which can be 
taken up with the T ribunal th a t has 
been appointed now. I t is for the 
S’ederation to press their case and

include this also. There is nothing 
which prevents them  from doing so.

Then my hon. friend referred to 
th e  running rooms, especially on the 
Southern Railway, and said ihe con
ditions of some of them  were bad. I 
m yself have visited some of these 
rooms and I know the conditions 
there are not quite satisfactory. We 
are asking this particu lar Railway 
to go into the m atter and improve 
m atters.

Then the hon. Member referred to 
suspension. He quoted as assault 
case not involving m oral tu rp itude 
and said tha t as soon as the police 
charge-sheeted a particular person 
he was placed im der suspension and 
that caused hardship. In  this m atter 
the instructions of the Home M inistry 
are quite clear. When a m an is in
volved in any crim inal proceedings 
he should be placed under suspension* 
But I can promise the hon. Member 
and the House th a t we shall look into 
the case and re-exam ine the thing, 
also taking into accoimt the practice 
tha t prevails on the civil side. In 
fact my inform ation is th a t the prac
tice tha t prevails on the civil side is 
a little more stringent than  w hat 
obtains on the Railways. B ut still I 
can tell the hon. Member th a t we 
will have this m atter examined.

5 P.M.

Many hon. Members spoke about 
Class II officers. As the  House is 
aware, certain  steps were announced, 
both in the last Budget speech and 
this time which go to benefit this class 
of officers, and the House also ap
preciates w hat has been done for them. 
I should like to u tter a word of advice, 
if not warning, to our Class II officers 
who have made this not a question 
which fias to be considered on its 
m erits, bu t are  to  oonvert H in to
a  sort of propaganda affair. I  know 
is not good for them, the ir service and  
for the m orale of the railw ay m^en. 
W hat all could be done, has been 
done and th e  hon. M inister’s assur
ances are there, which would also be  
fairly  rapidly implemented.
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[Shri Alagesan]

M ention was m ade about the  ex- 
Mysore State Railway officers. Shri 
Gurupadaswam y, I think, referred to 

trea tm en t m eted  out to  these 
officers. In this m atter, th e  principle 
laid down by the C entral Government 
in regard to equation of posts based 
on their duties and responsibilities were 
followed. There have been some re 
presentations from  officers and the de
partm ental committee has been review
ing th is subject w ith a view to de
term ining w hether any relief is nece
ssary, and if so, to w hat extent. We 
are  aw aiting the  recom m endations of 
th a t com m ittee and I understand  
th a t the com m ittee w ill be able to 
rep o rt w ith in  a few  weeks.

Then, I come to my friend Shri 
T ulsidas K ilachand, He pleaded 
th a t a com m ittee should be appoint
ed to exam ine the ra te  structure. He 
has tried  to m ake out th a t the rev i
sion of ra te  struc tu re  has impeded 
movem ent. I would like to subm it 
th a t th e  progressive increase in the 
industrial production by thirty-four 
per cent, since 1946 is a clear indi
cation th a t the needs of trade  and 
industry  in regard  to movement, both  
of raw  m aterial and finished products, 
have been progressively met. W ith 
th e  introduction of the  telescopic 
principles of ra ting  adopted in 1948, 
i t  m akes for a decrease in the  basic 
ra tes  w ith  increase in the distance. 
A  large num ber of so-called station- 
to-station ra tes became unnecessary. 
One of the  objectives of the revision 
of the  ra te  s tructu re was to w ith
d raw  th e  special types of ra tes en
forced by m aking the  norm al rates 
realistic. T here w ere a large num ber 
of these station-to-station ra tes be
fore. T here could be no justification 
fo r the continuance of sta tion-to-sta
tion ra tes w hich w ere previously 
quoted in com petition to o ther m eans 
fif transport; nor can there  be ju sti
fication fo r th e  continuance of old 
special ra tes w h en  the  industries have 
sufficiently developed and are  able 
to  stand on the ir own legs, w ithout 
receiving the  assistance accorded by

some of th e  old railw ays, as in  the- 
case of sugar and  iron and steel in
dustry. Railw ays even now  can a n d  
do quote concessional sta tion-to- 
sta tion  ra tes w here it is established 
to th e ir  satisfaction th a t th e  traffic: 
w ill not move a t norm al traffic 
rates. T he M inister has already 
sta ted  in his rep ly  to the  Budget de
bate th a t the  m em orandum  subm it
ted  by th e  F ederation  of Ind ian  
Cham bers of Com m erce and  Indxis- 
try , is now  under exam ination by" 
the  Railw ay M inistry. H e ha»  
pointed out th a t there  is no case fo r 
a general review  of the  ra te  struc
ture. The hon. Members are  aw are 
th a t the R ailw ay Rates T ribunal ha»  
been form ed to deal w ith  the  ques
tion of im reasonable rates. Sir, you 
will be surprised  to hear th a t the  
tribuna l has received only fifteen 
com plaints during the last five years. 
In  fact it is suffering for w ant of 
work. This fact also lends support 
to the  view th a t no general review  
of the rates is called for. As regards 
a revision in the in terest of develop
m ental economy, the  M inister has 
already indicated the policy propos
ed to be followed in th is m atter.

A nother point raised  was as to  
w hether transport w ill be able to  
keep pace w ith  tne  developing in
dustries in the country. W e know  
th a t production has already increas
ed and certain  industries have shown 
increased production. In  fact, tran s
po rt kep t pace w ith th a t and  also 
helped in the increase of this produc
tion. I have got here certain  figures 
relating  to m ovem ent of sugar and 
cement, fo r the years 1952-53 and 
1953-54. B. G. wagons allo tted  for 
sugar in 1952-53 w ere 39.972. This 
increased to 47,901 in 1953-54. M.G. 
wagons increased from  52.665 to 
68,833. Again, tak ing cement, th e  
allotm ent of B.G. wagons increased 
from  97,365 to 1,11,413. The allot
m ent of M.G. w agons fo r cem ent in
creased from  62,703 to 66,390. This 
shows th a t transport has been keep
ing pace w ith  th e  developm ent of 
industry.
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S h ii I .  B. V itta l Kao (K ham m am ):
Xict us have the figures fo r coaL

S h ri A la^esan: I  can give the  hon. 
M em ber those figures abo . There 
has been a slight reduction in the 

.num ber of coal wagons. But, this
has been occasioned not by the in
ability  of railw ays to provide wagons, 
ibut because th ere  w as no dem and 
in th e  industria l region fo r coal. I t  
is no t a question of inability  of ra il
w ay to provide these wagons. In
-fact, in the  coal fields there w ere
more wagons than could be utilised 

V during some months.

S hri N am biar and others complain- 
«ed about increased in house rents. 
'This question has already been dealt 
w ith by the  hon. M inister. In fact, 

‘the increase has been effected be
cause it became necessary after re-

r grouping. The low rents th a t p re
vailed on the ex-South Indian Rail
w ay w ere in keeping w ith the low 
scales of pay  th a t the  employees
were getting. But, a fter the re-
.grouping, th e  ex-M. S. M. Railway
^employees paid the standard  rates, 
;and on th e  sam e R ailw ay it  happen- 
!ed th a t the ex-South I n d ia n  R ailw ay 
«m ployees w ere paying low er ra tes of 
ffent. So, the rates of ren t w ere 
tjrought up to the  standard  level.
To m itigate the hardship  due to in- 
•creased ren ts it has also been pro-
3>osed to recover these rents in four
Aialf-yearly instalm ents.

1 think it was Shri Raghavaiah who 
raised the question of casual labour. 
I do not know whether he really serves 
the cause of casual labour, when he 
‘says th a t all casual labour should 
?be confirmed and brought on the 
iregular pay ro ll of the  railways. 
There are various, works which do 
not extend for a period of m ore than  
six  m onths and for these w orks 
<rasual labour has got to be employ- 
•ed. In  a huge undertaking like the
Railways, you can very w ell im a
gine th a t we can^ot dispense w ith
the services of casual labour. In
•cases w here th e  w ork  extends be
yond six months, and the  labour have

p u t in m ore than  six  m onths conti
nuous service, they are  converted 
into tem porary labour. Subsequently 
they  are confirmed if they are con
tinued  in service. In  order to m eet 
the unem ploym ent problem , huge 
road w orks are also being under
taken  w here casual labour are en
gaged. There is no guaran tee th a t 
w ork  on a particu lar road w ill be 
extended to the  nex t year also. The 
railw ays have to undertake w orks of 
a varied  nature, and therefore, they 
cannot be asked to dispense w ith  
casual labour.

My friend  Shri K akkan raised the 
question of allotting railw ay lands to 
H arijans. In  fact, the ac tual allot
m ent of railw ay land is entrusted 
to  the revenue authorities in  the  
various States. I t  is they who ac
tually  allot these lands. As you 
know, the  policy of S tate  Govern
m ents is to allot lands to the  land 
less and* th e  poor, including H ari
jans. I t  is for them  to m ake these 
allotm ents and I shall convey the 
opinions e x p r ^ e d  on the  floor of 
th e  House for the  benefit of the S tate  
Gk)vernments and I am  sure they  
w ill take them  into acccunt w hen 
th ey  allot railw ay lands.

The question of Scheduled Castes’ 
recruitm ent in the services wa.s 
raised. I am  glad to inform  th e  
House th a t th e  position is im prov
ing. O ut of 1673 vacancies notified, 
906 w ere filled by Scheduled Caste 
candidates. I t  is tru e  there  is a gap 
still. But, the  Railway Service Com
m ission have been asked to take 
special m easures to. recru it the  fu ll 
num ber of Scheduled Caste candi
dates. In  fact, em ploym ent notices 
only m eant for Scheduled Caste 
vacancies are  issued and the res
ponse was quite good. I have no 
doubt th a t it will not be long before 
all the  seats reserved for Scheduled 
Caste candidates are filled only by 
the  Scheduled Caste candidates them 
selves.

My hon. friend  Shri C. R, N ara- 
sim han refe rred  to the  m ovem ent of 
manages ore and iron ore from
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BeUary, Hospet and Mysore areas. 
Now, th e  position is th a t these are  
accepted free ly  to all ports except 
from  th e  m etre  guage stations served 
by th is area to the M adras port 
w hich is m ade in accordance w ith  
th e  export allotm ent issued by the 
M inistry of Commerce and Industry. 
T here has been considerable im 
provem ent in the m ovem ent of ore 
traflRc both a t M adras as w ell as to 
o ther ports from  these areas in  1953 
as com pared w ith  1952. The follow
ing figures w ill indicate that. To 
all ports including M adras, in  1952, 
th e  num ber of B.G. w agons w as 
1,195 and th is increased to 5,423 in
1953. The num ber of m etre  gauge 
w agons increased from  19,143 to 
28,835. To the  M adras p o rt only, 
B.G. wagons increased from  967 to 
4,389 and M.G. wagons increased from  
3,747 to 9,243. This w ill show th a t 
m ore wagons have been iftade avail
able for the  m ovem ent of these ores.

One hon. M ember, Shri A. N. Vid- 
y a lankar I think, said th a t the  Pas- 
sengeir Associations should be direct
ly represented  on the Zonal Consul
ta tive Committees. I t is tru e  th a t 
now these Associations are  rep re 
sented only on the  Regional Com
mittees. Though the Regional Com
m ittees can elect two representatives
from  among their m em bers to the 
Zonal Committees, it m ay happen
th a t among the  two, there  m ay not 
be any representative of the  Passen
ger Associations. I can assure the 
hon. M ember th a t this question w ill 
be gone into w hen it is tim e for new 
nom inations to be m ade to these 
C onsultative Committees.

I  th ink  it was Shri S. G. P arikh  
who said th a t in the M ehsana sta
tion, a simi of Rs. 70,000 has been 
spent on the construction of a dia
mond-crossing which was being pu t 
to no use. I m ay assure the  hon. 
M em ber th a t he need not fear th a t 
any w asteful expenditure has been 
incurred. I do no t w ant to take the 
tim e of the  House in explaining how 
th a t diamond-crossing, or scissors

cross-over as it is called, is pu t to^ 
use. He also pleaded for the provi
sion of a foot overbridge a t Sabar- 
m ati. This w ork  has been included, 
in the nex t year’s program m e a t 
cost of Rs. 1*48 lakhs.

The question of T.A. w as raised. 
T.A. has been raised  from  th irteen  
annas to one rupee from  1st Ja n u ary
1954.

Shri N am biar: W hy do you cut
even there? Give them  Rs. 1-4-0 as 
per ru les because they  a re  getting  
m ore than  Rs. 50.

Shri A lagesan: I t has to be in  con
form ity  w ith w hat is obtaining on 
the  civil side. In  Delhi, M adras 
and Sim la it w ill be Rs. 1-4-0 and 
in Bombay and C alcutta it w ill be- 
Rs. 1-10-0.

My hon. friend  Shri Muniswamy 
m ade a very hum orous speech. He 
raised the  question of san itary  ins- 
I>ectors. In  fact, he has been sent: 
a detailed reply. I t  is another thing 
if he is not satisfied w ith  the  posi
tion as explained. The sanitary 
inspector cannot be trea ted  on a; 
par w ith  o ther supervisory staff be
cause the  duties differ very  greatly  
from  those of o ther supervisory 
staff. In  the  case of w ireless ins
pectors versus telegraph inspectors, 
the  h igher grade posts th a t have 
been created are  open to both th e  
branches. In  fact, each branch wants- 
reservation of these posts for itself. 
W hat has been done is, these posts- 
iiave been thrown open for selection 
for the two branches together.

I have nothing more to add.
Mr. Depttty-Speaker: Any single

cut m otion w hich hon. M em bers 
want me to put separately?

Shri N am biar: Not today. We are  
reserving it for some other occa
sion.

Mr. D eputy-Speaker: I w ill pu t alV. 
the cut motions together unless any  
of them are w ithdrawn, in respect 
of Demand No. 1.

The cut motions w ere negatived.
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Mr. Deputy-Speakcr; The question 
is: ^

“That a sum not exceeding 
Rs. 38.80,000 be granted to the 
President to defray the charges 
which will come in course of 

. paym ent during the  year ending 
the 31st day of March, 1955, in 
respect of *Railway B oard \”

The motion was adopted.

Mr. D eputy-Spcaker: I w ill now 
pu t all the cut m otions together in 
respect of Dem and No. 3.

The cut motions were negatived,

Mr. Depaty-Speaker. The question
is:

“T hat a  sum not exceeding 
Rs. 1,32,26,000 be granted  to the  
President to defray the charges 
w hich w ill come in course of 
paym ent during the year ending 
the 31st day of M arch, 1955, in  
respect of ^Miscellaneous Ex
penditure’.”

The motion was adopted.

Mr. D epnty-Speaker; Now, De
m and No. 4. There are  no cut
motions.

Shri N am biar: There are  cut
motions; the disciissions are  over.

Mr. Depaty-Speaken I will now put 
all the cut motions together in respect 
of Demand No. 4.

The cut motions were negatived.

Mr. Deputy-Speakcr: The question
is:

“That a sum not exceeding Rs.
28,2 1 ,34,000 be granted to the 
Pi’esident to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in res
pect of ‘O rdinary W orking Ex
penses—Administration*/’

The motion ivas adopted.

Mr. Deputy-Speaker: The House will 
now take up Demands Nos. 5 and 6.

D e m a n d  No. 5—O r d in a r y  W o r k in g  E x 
p e n s e s — R e p a i r s  M a in t e n a n c e s

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
68.02.98.000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending th e  
31st day of March, 1955, in res
pect of ‘O rdinary W orking Ex
penses—Repairs and Mainte
nance’.”

D e m a n d  No. 6—O r d in a r y  W o r k in g  Exz 
pENSES— O p e r a t in g  S t a f f

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
44.02.01.000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year a id in g  the 
31st day of March, 1955, in res
pect of ‘O rdinary Working Ex
penses—Operating S taff.”

Now the agreed cut motions to these- 
Demands m ay be moved.

Remodelling of Calicut Railway Sta-̂  
tion

Shri Damodara Men«n (Kozhi-Kode):
I beg to move:

“That the demand under the 
head ‘O rdinary Working Ex
penses—Repairs and M aintenance’ 
be reduced by Rs. 100.”

Administration and maintenance of the- 
Railways

Shri Muniswamy: I beg to move:

“That the demand under the 
head ‘Ordinary W orking Ex
penses—^Repairs and Maintenance’ 
be reduced by Rs. 100.”

Island Allowances to Workers

Shri Nambiar: I beg to move:

“That the demand under the 
head ‘Ordinary W orking Ex
penses—^Repairs and M aintenance’ ' 
be reduced by Rs. 100.”
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'Workshopman to go late in Tnomings 
and to leave early in evenings

“T hat the demand under the 
head ‘O rdinary W orking Ex
penses—^Repairs and Maintenance* 
be reduced by Rs. 100.”

Reduction for gang-length to three 
miles

"That the demand under the 
head ‘O rdinary W orking Ex
penses—^Repairs and M aintenance’ 
be reduced by Rs. 100.”

Vision test of workshop staff and 
shedmen

“That the demand under the
head ‘O rdinary W orking Ex
penses—R e p a in  and Maintenance* 
be reduced by Rs. 100.”

Disabilities of Railway staff

Shri Frank Anthony (Nominated— 
..Anglo-Indians): I beg to move:

“That the demand under the
head ‘O rdinary W orking Ex
penses—Operating Staff* be reduc
ed by Rs. 100.**

Long continued labour for operating 
staff

Shri H. N. Mnkerjee (Calcutta North
E ast): I beg to move:

“That the demand under the
head ‘O rdinary W orking Ex
penses—Operating S taff be reduc
ed by Rs. 100/*

Conditions of service of running staff 
etc.

Shri T. K. Chaudhuri: I beg to move:

“That the demand under the 
head ‘O rdinary Working Ex
penses—Operating Staff’ be reduc
ed by Rs. 100.”

-Joint Advisory Committee’s recom
mendations on former Mysore 

State Railway

T. B. Yittal Bao: I  beg to move:

“ That the demand under the 
liead 'O rdinary W orking Ex

penses—Operating Staff’ be reduc
ed by Rs. 100.”

Pay scale allowances of staff 

Shri Miiniswamy: 1 beg to move:

“That the demand under the 
head ‘O rdinary W orking Ex
penses—Operating Staff’ be reduc
ed by Rs. 100.”

Fixing of pay scales for Loco 
running staff

Shri Nambiar: I beg to move:

“That the demand under the
head ‘O rdinary Working Ex
penses—Operating Staff’ be reduc
ed by Rs. 100.”

Free house rent benefit to pointsmen

“That the demand under the
head 'O rdinary W orking Ex
penses—Operating Staff’ be reduc
ed by Rs. 100.”

Travelling allowance to Class IV staff

“That the demand under the
head ‘O rdinary Working Ex
penses—Operating Staff’ be reduc
ed by Rs. 100.”

Mr. Deputy-Speaker: I t has been
agreed by all the leaders of the various 
groups tha t we can devote H  hours 
for Demand Nos. 5 and 6, We are 
starting at 5-20.

Shri Alagesaii: I can reply a t 6-50. 
Then it can be put to the vote of the 
House.

Mr. Deputy-Speaker: I thought the 
reply also is included in the l i  hours.

Shri Barrow: That should be the 
case.

Mr. Deputy-Speaker: I will call fcim 
ten m inutes in advance.

Shri U. M. Trivedi: Many speakers 
before me have congratulated the hon. 
Railway Minister. I do not know how  
one can make up one’s mind to congra
tulate  the hon. Minister. The Railway 
Minister and his Deputy are both very 
amiable persons, no doubt, but ami
ability apart, w hether they deserve any
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congratulations for having done some- 
tiling substantial for the good of the 
Railways is the problem before us.

' We used to travel form erly long 
distances a t comparatively cheap rates. 
Even up to 1938 to go to Calcutta from 
Delhi used to cost Rs. 9, Rs. 10 or Rs.
11 and a long distance like 1,262 miles 
could be covered at Rs. 14-0-6. And 
w here have we reached? We have 
developed a fashion of only singing the 
songs of the poor labourer, and no
body speaks for the public whom we 
represent. All of us suffer m utely and 
we are unable to say anything or open 
our mouth. Travelling ticket exam i
ners are good persons. I do not stand 
in  the way of their getting proper re
m uneration. Nobody grumbles a 
Government servant or a labourer get
ting his due share or proper wages, 
bu t the Railway m ust do something to 
provide better facilities to the public 
also, something to reduce the exorbi
tan t rates which are now collected. 
We have reached a stage which we can 
say is the breaking point. People now 
cannot travel. The various graphs tha t 
you have now draw n will indicate to 
you th a t we have now reached a super
saturated stage from which it is very 
difficult to proceed ahead.

[ P a n d it  T h a k u r  D a s s  B h a r g a v a  
in the Chair'\

From  the way we have arranged this 
debate, it iinfotunately becomes ra ther 
difficult to concentrate oneself on the 
various particular Demands and cer 
tain  repetitions are likely to occur in 
the way we are proceeding.

I will now take up a few points that 
I  want to bring to the notice of the 
House.

The first increase about which I 
have already spoken is the increase in 
the fares. The second which is very 
salient is the increase in the rates of 
demurrage. A question which I put 
in the last session brought out an ans
w er th a t the increase in dem urrage is 
nearly 300 per cent. I  know th a t In 
the particular locality from which I 
come there are certain commission

agents who carry  on the  business of 
Practically sew ra l of 

them have been ruined on account of 
this demurrage. It so happens th a t 
orders are  placed from dealing areas 
and taking advantage of this high ra te  
of demurrage, the m erchants at th e  
destination refuse to take delivery, and 
with this coercive force acting upon 
the poor m erchant, he is e ither m ade 
to sell away his goods at lower râ ^̂ es 
or he is made to suffer by the Railway 
by paying heavy demurrage. T here 
m ust be some way by which it m ust b e  
seen tha t these m erchants are not ru in 
ed. The smsdl traders in order to earn 
their livelihood run from village to 
village, collect and despatch goods and 
at the end they are completely ru in
ed on account of this dem urrage 
charges.

Then, I will draw  the attention of 
the running of the goods trains. The 
goods trains which run  on the broad 
gauge are always connected w ith 
vacuum pipes. That is to say. vacuum 
breaks are provided on the broad 
guage. But you will be surprised tu 
find tha t on account of the insistence 
of the late O.T. Railway, vacuum pipes 
are not provided on the O.T. Railway. 
And that is why on all goods trains on 
the m etre gauge section the trains run 
without vacuum breaks. This creates 
operational difficulties On account of 
their being non-vacuum, even when 
they stand still at stations and other 
trains have to pass them, they cannoi 
pass w ithout being brought to a dead 
stop. If broad guage wagons can be 
manufactured with these vacuum pipes 
why should not all the m etre gauge 
wagons also be m anufactured in the 
same way? If all the wagons on the 
W estern Railway have this m echanism 
why should it not be made compulsory 
and applicable to all the wagons that 
are manufactured?

Unfortunately, mine will not be a 
coherent speech because it is some 
sort of complaining business, and yt>u 
will excuse me for the incoherent 
speech tha t is being made by me.
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Now comes this watch and Ward 
and G.R.P. L a ^  year also I  drew atten
tion  to this subject. E ither keep the 
W atch and W ard or keep the G .R P. 
The two cannot go on together. Some 
sort of arrangem ent m ust be arrived 
a t because both of them try  to squeeze 
money not only from the public but 
also from the Railway employees. You 
go all along the Railway lines and 
you will find tha t every Railway em
ployee is in te rro r of every Railway 
Police officer. I rem em ber th a t one 
head tra in  exam iner was narra ting  to 
me th a t he sits in his office afraid of 
the various things that can be put up
on his head, even falsely. When any 
Railway Police Officer comes to him 
he says:

I
T h a t m irror which is to be used in the 
Railway com partm ent is carried away 
by the Police Officer. Anything he 
likes he takes away, including rubber 
goods. And the poor tra in  examiner 
dare  not open his m outh lest he should 
be implicated in something. I remem
ber the case of a guard at Ja ipur Sta
tion. There was a lot of smuggling 

going on with the knowledge of the 
Railway Superintendent, and others, 
and the Railway Police was m aking 
tons of money. They were m aking a t 
th e  rate  of Rs. 10,000 per month Be
cause this Railway guard objected to 
th is  sort of smuggling, he was arrest- 
•ed a t the Railway Station on the flim
siest and falsest of charges. He was 
liandcuffed and carried along the sta
tion to be shown as an example to all 
th e  Railway employees tha t such a 
th ing  should not recur again. Nobody 
dared  to raise his head against omni
potent Railway Police officials. There
fore, some arrangem ent m ust be arriv
ed a t to do away with the uselessness 
of this Railway Police.

Shri R. K. Chandhuri (G auhati): 
When did this Incident take place?

Shri U. M. Trivedi: Very recently. 
And the man has been now acquitted

by the Ja ipu r City M agistrate, only las t 
week.

I will now come to another wondei^ 
ful thing. You are providing ameni
ties for the passengers before you 
provide more trains. Nobody is found 
of waiting a t a station. As soon as 
the train  arrives, every one w ants to 
go away. Nobody w ants to rem ain 
there in the waiting room. Instead ot 
providing these waiting ro o m s. aud 
other amenities, you should provide 
some more trains where the people 
w ant them.

I can give the illustration of Kotah 
station. It is a big junction and it was 
built in 1857 or so. At tha t 
time, there was a small shed 
which was built for th ird  class pas
sengers. T hat has not been extenaed 
at all. At th a t time the waiting room 
for upper class passengers was also 
built.

Shri Veeraswamy (M ayuram—Re
served—Sch. Castes): On a point of 
order, there is no quorum in the House.

Sihri U. M. Trivedi: There is quorum.

Shri S. S. More; Let us take a count.

Mr. Chairma»: Now there is quorum.

The wonderful part of it is th a t the 
upper class waiting room for gentle
men is on the side on which the city 
lies, while th a t for the ladies is on 
the opposite side, where no people are 
living. You can go from  the one side 
to the other only by an  overbridge. 
I do not know what object is there in 
having provided the ladies w aiting 
room on the opposite s id e ...

Shri R. K. Chandhuri: On a point of 
information. Is it the hon. Member’s 
contention tha t the ladies w aiting 
room should be on the same side as 
the gentlemen’s waiting room? They 
are  known as opposite sexes always. 
So w hat is the point in  objecting?

Shri U. M. Triyedi: One Uiing more.
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Mr. Chairman; I have already rung 
th e  time-limit bell twice, and I have 
^ iv en  nearly  ten  m inutes to the hon. 
Member. May I request the hon. Mem- 
her to finish his speech?

Shri U. M. TriTedi: I  have lost five 
m inutes on this quorum  business.

Mr, Chairman: No. That was only
tor about two minutes. Usually, only 
five m inutes are given to an hon. 
Member. Even assuming two m inutes 
have been lost due to w ant of quorum, 

th e  hon. Member has got more than  
seven m inutes already.

Shri U. M. TriYedi: I will not take 
m ore than  two minutes. I would re
-quest the hon. M inister to look into 
the condition of the Godhra station. It 
is a big junction, but it is the worst 
type of station that was ever built. 
If you go and have a look at it, you 
"Will be surprised to know how such a 
dungeon has been in existence for 
such a long time. There is no single 
facility available for the poor passen
gers. The latrines there are in the 
most dirty  condition, and although 

people have been clamouring for better 
amenities, nothing has been done so 
ia r . A lot of money is made on sta
tions between Godhra and Anand. but 
no station on this section has been 
provided with a platform. The same 
is the case on the narrow  gauge sec
tion  between Godhra and Lunavada. 
"The ordinary illiterate people who 
tiave no approach even to a news
paper, in this region, cannot brizitf 
their grievances to the notice of Gov- 
‘em m ent. I hope the hon. M inister 
w ould do well to apply his mind to 
this m atter.

Another thing I would like to draw 
th e  attention of the hon. Minister to 
is this. Last time also, I had oc
casion to refer to this m atter, and 
th a t is that there should not be dis- 
'crimination as between different 
trains. I have been seeing for the last 

«ix years that the tra in  timings a t 
Neemuch and Mhow are so arranged, 
th a t if passengers have to catch the 
Fron tier Mail, they go w ith throbbing 
tiearts as to whether they would be

in a position to catch th e  Frontier 
Mail to Bombay. In fifty out of 
hundred cases, it generally happens th a t 
only such a small m argin is left th a t 
often the passengers miss th a t train. 
Why should not a bigger m argin be 
provided, w herever you have to p ro
vide for connections? A safe m argin 
should always be provided, so th a t 
the passengers are not pu t to great 
inconvenience.

Another funny thing th a t happens 
at Ratlam  is this. The tra in  coming 
from Neemuch is not allowed to en
ter the Ratlam  station yard, even 
though when the Frontier Mail has 
come before time, it  is allowed to en
ter and this Neemuch tra in  is allow
ed to enter only after th e  Frontier 
Mail leaves Ratlam, with the resu lt 
tha t the passengers from Neemuch are  
not able to catch the Frontier Mail 
at Ratlam. and the railw ay staff a re  
all laughing at the discomfiture of 
the passengers, I would suggest th a t 
this sort of thing should be stopp«i 
immediately.

Now that we have adopted Hindi as 
our national language, the practice of 
w riting the names of the stations on 
the Malwa section in U rdu should be 
stopped. Nobody in that region 

reads Urdu, and why waste time, 
energj'’ and money in w riting the 
names in Urdn? If you have adopted 
the practice of writing the names in 
Hindi in the whole of the Punjab and 
U ttar Pradesh, w hat fascination is 
there for kecu ng the names on this 
section in Ur \i? I would suggest to  
the hon. Minister tha t the practice of 
w riting the names in Urdu be dispens
ed with. .1 will suggest one other 
thing.

Mr. Chairman: That ‘one thing*
should stop somewhere. I would re*̂  
quest the hon. Member to conclude 
now, as I have a very long list w ith 
me.

Shri U. M. TriTedi: I will finish with 
just one more rem ark. If you look a t 
the map of Rajasthan, you will be sur
prised to find that there are several
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places which are miles away from the 
nearest railw ay station. When the 
M ew ar State was in existence, it was 
the  desire to have a railw ay link bet
w een Kotah and Chittor, bu t this line, 
you have dropped altogether out of 
your programme, and you have pro
vided a sum of Rs. 8,000, fo r a re
survey of the whole thing. This kind 
of a joke m ust stop here, and you m ust 
do something to provide railw ay lines 

connecting Kotah with Chittor, and 
Neemuch with Barisadri.

S hu  Sadhan G upta (Calcutta 
South-East): While I do agree with 
tile speaker th a t has preceded me, 
Shri U. M. Trivedi, th a t there is no
thing to congratulate the hon. Rail
w ay M inister in regard to this Budget, 
and while I also agree with him that 
the  fares should be reduced, and th a t 
enhanced fares have continued for 
too long a time, yet I am very much 
Dained to find tha t in regard to the 
reduction of fares, he has spoken in 
a  m anner which is likely to lead to 
m isunderstanding between passen
gers and the railway staff. I t is very 
unfortunate tha t he did not realise 
th a t if we w ant to get any benefit as 
paissengers, we should never do it  a t 
the expense of the workers or by pos
ing our case as against the w orkers’.

The railw ay workers’ case has been 
represented, and it does need represen
tation, because the millions of our 
railwaym en all over the country are 
being exploited in a very bad m anner, 
and therefore I hold no apology for 

bringing up their case further in the 
ceurse of my speech.

I would like to point out two very 
f a r in g  instances of injustice done to 
the  railw ay staff. The first is regard
ing railwaymen who had opted for 
Pakistan, and the second is regarding 
th e  Safeguarding of National Security 
H ules

Regarding employees who had opted 
for Pakistan, the Railway Adm inistra
tion  has been following a policy which

is very unfair. Their policy is simp
ly this, th a t if people who had opted 
for Pakistan, had gone to Pakistan, 
and then have come back, they w ould 
not be accepted in service at all. 
Secondly in the case of people w ha 
had opted for Pakistan, but had not 
gone, their applications would be sen t 
to the police for verification, and only 
after that, they would be accepted. 
This policy is not only wrong on 
principle, but it is a positive injustice, 
and it is not only an injustice, but it 
is positively mischievous. It is 
wrong pn principle because the m ere 
exercise of option to g o . to Pak istan  
should not be taken as hostility to  
this country. We all remember the  
situation in those days. There was 
communal bickering, and the common 
man, w hether he was a H indu in 
Pakistan, or a Muslim in India was not 
sure of his position in either country, 
was not sure of w hat would happen. 
Even his very security was threaten
ed. Under these conditions, the at
tachm ent to his hearth  and home w as 
weighed against the sense of self
preservation. If in such a context, 
the sense of self-preservation had got 
the better of it, we cannot help it, 
and tha t is w hat happened a t th a t 
time. So, m any Muslims who opted 
for Pakistan and went to Pakistan 
when they found th a t they could re
main here, and if they could get back 
their old employment, they could 
m ake a good job of it, did come back. 
Some people changed their minds 
even after opting for Pakistan, a f te r  
a good deal of hesitation, and did not 
go a t all. I submit that it is not ju st 
th a t they should be treated as out- 
castes. They should not be treated on 
any different footing from other citir- 
zens. I t is im portant to realise tha t 
they are citizens of our*̂  country and 
deserve a fair deal like other citizens. 
It is an injustice because it entails 
hardship. It is ''a  mischief because 
it puts one particular community in 
great doubt about w hether it is going 
to be allowed to live in our country 
as its own people. There have been 
m any cases of discrimination, and th is
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^ in d  of discrim ination only adds to 
th e  sense of insecurity in a m inority 
com m unity.

The second thing I w ant to focus 
a tten tio n  upon is regarding the Safe- 
w a rd in g  of N ational Security Rules. 
The Railway M inister has m ade no 
re p ly 'to  th a t point. These Rules are 
a  positive blot on the Railway Ad
m inistration. M ilitant Trade union
ists who champion the cause of the 
railw ay w orkers are victimised by 
resort to the Safeguarding of National 

^Security Rules. The police become 
the arbiters. It is only on the  re

po rts  of the police—^that police whom 
w e have inherited from a past re
actionary adm inistration—it is only 
on their report th a t victimisation 
takes place. That is very unfair. 
There is no dOubt a hearing given, bu t 
th a t  is a travesty of a hearing, be
cause the arb iter is really the Ad
visory Committee which is dominated 
by the representatives of the police. 
W e cannot leave the fate of our em 

’ ployees to the police who are  not 
"very conspicuous for their sense ol 
justice and fairness. Therefore, I 
would urge upon the Railway Minis
te r  to do away with these vicioua 
^Safeguarding of N ational Security 
Rules and reinstate the victimised 

•employees. Three hundred and sixtT
employees were victimised and only 
th ir ty  have been reinstated. I have 
£o t telegrams and I am sure the Rall- 
-way M inister has rec^ved  copies of 
them . H ere is a bundle. From  it, he 
will see th a t there is a  universal re
quest for reinstatem ent of these victi
m ised employees, and I m ust w ith  all 
the  emphasis a t my command urge 

th e  Railway Minister to reinstate 
these victimised employees.

Shri G. H. Deshpande (Nasik—Cen
tra l)  : I thank you for this opportu- 
mity you have given me.

Mr, Chaiisnaii: May I request hou.
’Members not to s ta rt w ith a thanto- 
giving to me? After all, I am doicm 
nothing, to need thanks. 1 am yovt 
spokesman, and if I call upon hon. 
A lem l^rs to speak, there is nothmc 
wiiich I am doing which really merits

thanks. I t  really em barrasses 
when everybody thanks me. I  need 
no thanks.

Shri G. H. D e s h p a n d e ;  I have never 
participated  in railw ay discussions in  
this House, and a t this late stage it 
I am  doing so, I am  doing so only be
cause I have received a num ber of 
le tters from  m y constituency and m y 
voters w ant me to press some of the  
im portant demands regarding the  
railw ays in th a t region.

In my constituency, there is a to r *' 
—Malegon. I t  is a very im portant ceil- 
tre  in Bombay State. There are over
7,000 handlooms and 4,000 powerlooms, 
and every day some 20,000 saris are 
woven there and b r o u ^ t  to the 
m arket. Raw m aterial in  the form 
of yam  is required to be im ported 
there, and every day the m anufactu r
ed stuff is being sent to various m ar
kets. There is no railw ay nearby. 
There is a demiand th a t M alegaon 
should be joined to the jimction M an- 
m ad by railw ay line on th e  C entral 
R ailw ay and on the o ther side to 
N arhana on the  T apti Valley Rail
way, This is a very very old dera&nd. 
Besides this industry, there  is a 
sugar mill ju st near Malegaon and 
there  is a possibility of having one o r 
two more sugar mills very  soon, be
cause m ore and m ore area there is 
coming under irrigation.

Then, Sir, regarding the railway 
station a t Nasik Road, its remodelling 
has been demanded since long. Nasik 
Road is an im portant railw ay station; 
there is the India Security Press, 
there is the distillery; there is a big 
central jail. I t is an im portant re
ligious centre where every year thou
sands of pilgrim s are  attracted . Since 
long there is a demand that l^e sta
tion  should be rem odelled. There is 
no level-crossing a t Nasik Road. O ut 
of 24 hours, the railway gates on thai 
road are closed for 20 hours and only 
for 4 hours people are able to cross. 
I t  is on the national highway; it is 
on the Nasik-Poona road. Since long 
this demand is being made and every 
year it is  put off for the next year. It 
is better to  have «  railway crossing
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there  as early as possible. Even land 
has been acquired and price has been 
paid  and I do not know why the work 
is withheld. So also w ith regard to 
Manmad. That is also an im portant 
railw ay station. It requires remodel
ling and a bridge for crossing the railr 
w ay line there is absolutely essential.

Then, Sir, from Nasik Road to Man- 
m ad all th a t area—m ost of it—is un
der irrigation and th a t is one of the 
biggest onion producing centres in 
India. A large quantity  of onion is 
produced there, as also sugarcane. 
These require m ore transport facili
ties. Something ought to be done for 
rem odelling the railw ay stations at 
N asik Road, Manmad and Nangaon. 
Something m ust be done to take a new 
railw ay line joining Malegaon with 
M anmad on the  one side and with 
N arhana on th* oth«r.

Slirimati Tarkeshw ari SiBha (Patna 
E ast): Sir, I listened very attentively 
to^the hon. M inister’s speech when he 
w as dealing w ith Damand No. 4, and 
I  found that regarding the employees, 
specially the Class II, he had rather 
a  very very cold tongue. I 
shall not exactly say sharp 
tongue, but he was more sharp 
than  cold. I wish th a t the hon. 
Deputy M inister will try  to culti
vate the sweetness of his senior col
league. Even if he does not w ant to 
do certain thing, when presenting his 
facts before the House he puts his 
lim itations and tries to convince the 
House tha t there are some lim itations 
in not implementing those things.

I found th a t the hon. Deputy Minis
te r said tha t the Class II employees 
were making their case a propaganda 
issue. Now, it is very unfair, Sir, to 
these employees who are suffering. It is 
a question of their prestige, it is a ques
tion of their life, it is a question of 
their work and it is a question of their 
whole existence and I do not under
stand how this attitude can be adopted 
by the Minister himself when in 
th is  budget session he has come to 
form ulate a policr.

Now I would lik® to m ention a  
few facts for your consideration and 
for the consideration of this House. 
The hon. M inister may th ink  th a t I  
am repeating my facts. But I am no t 
repeating my facts; ra ther I *am ex

. pressing the feeling in this House, 
th a t the hon. Members of th is House 
—so m any of them —are conscious of 
the facts th a t discrim inatory trea t
m ent is being meted out to these em
ployees. The hon. M inister of Rail
ways is perhaps aware of this fact 
that Class II officers and Class I offi
cers On the railways perform  the sam e 
duties and with the same responsibi
lity, but in regard to their pay scale, 
in regard to their service conditions 
and in regard to their chances of pro
motion, some discrim ination is being  
shown between them. I do not under
stand the reason. The hon. 
M inister himself tim e after time has. 
accepted and said th a t it is  
a fact tha t these two classes 

of officers are performing identical 
and analogous duties. I t was also 
m entioned by the Chief Commissioner 
of Railways. B ut I do not know th e  
reason for this attitude of the whole 
Railway Ministry. I t was back in th e  
year 1947 (in April) when it w as 
decided by the British Government to  
am algam ate the two services. W hat 
have we done after 1947—i  w ant to  
ask the Railway Board and 
the Railway Minister. We have 
become independent and we know 
th a t this distinction between 
Class II and Class 1 was being m ain
tained at that tim e because more o r 
less all the Indians were in Class II  
and the Europeans were in Class I.
I do not know why this should conti
nue today when 7 years have elapsed 
since we attained independence. F or 
the information of the House. I w ant 
to say here that, in almost all the  
countries of the world, recruitm ent ta  
the officers’ cadre on the Railways, 
is generally done from the services and 
not direct. There m ay be exceptiond. 
bu t it is not the rule. This fact was 
brought to our notice by the members 
of the delegation th a t went to U.K., 
U.S.A. and other countries. Thev had
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been sent by the Railway M inistry it
self- The delegation went to all those 
countries and they studied the employ
m ent and service conditions on the 
railw ays there and these facts were 
disclosed by that delegation. I cannot 
understand why we are following the 
policy of direct recruitm ent here. The 
Appleby Report also points out the 
existence of such class distinctions 
and says th a t they have a very ad
verse effect on the efficiency of the ad
m inistration. I believe the Prim e 
M inister has also issued directives in 
th is m atter.

The hon. M inister announced two 
concessions to the Class II officers in his 
speech; The impression tha t was 
created by his speech was tha t per
haps these disabilities were there from 
tim e immemorial. But, I w ant to sub
m it to you th a t the age ban  of 50 years 
was imposed only on 1st April, 1952. It 
is good th a t the Railway M inistry have 
realised their fault. I congratulate 
them  for that. Secondly, the weigh- 
tage formula put forward by^he Minis
te r is a retrograde step. Now why is 
it retrograde? Because, p rio r to the 
advent of independence, 8 to 8 years’ 
seniority was given, which was reduc
ed to 5 years after the attainm ent of 
independence, and now this formula 
will fu rther w hittle down this weight- 
age and will adversely affect all Class
II  officers w ith  less than  10 years' 
service. These officers could get five 
years before and now for every two 
years they will get one year.

A nother point which I want to 
touch upon is this. The hon. Minis
te r has told us th a t the due share of 
Class I posts for Class II officers 
comes to 59. I think the hon. Minis
te r is m aking a m istake here. I would 
request the  hon. M inister to take the 
trouble of looking again into the 
figures published by the Railway 
Board in their annual reports of the 
years from 1946-47 to 1952-53. He will 
find that this num ber comes to 70 and 
not 59 as he has mentioned. This re
port is the Railway Board’s charter 
which is published every year by 
them  as an official document. I can
not understand Why the Railway

Board has tried to mislead the hon. 
M inister in this respect.

Sir, this sta te  of affairs, which I 
have brought to your notice and to 
the notice of this august House, gives 
the impression tha t we are still main
taining the Lloyd Georgian steel 
frame, although the panels have 
changed. This has come to the-surface 
so much that it is very painful. I t is 
m ore painful because it is being tole
rated.

I should thank you. Sir, not only be
cause you have given me this oppor
tunity  b u t for the  special reason tha t 
Demand No. 5 does not take this as
pect of the question and also because 
I am repeating my facts and figures. 
Before concluding my speech, Sir, I 
would ask the hon. M inister w hy the 
recommendations of the Kimzru Com
mittee for representation of 25 per cent, 
of the posts in the senior scale has been 
turned down by the Railway Board 
and also why the Railway Board has 
not given effect to the recommenda
tions in their memorandum that Class 
I junior scale officer, unless he has 
put in 11 years’ service will not be 
promoted to the senior scale.

Mr. Chairman: Prof. Sharma.

Shri D. C. Sharm a (H oshiarpur): 
Mr. Chairm an...........

Shri Debeswar Sarm ah (Golaghat- 
Jo rh a t): Which Sharma, Sir?

Mr. Chairm an: I called Prof-
Sharm a.

Shri D. C. Shanaa: There is only one 
Sharm a here and th a t la D. C. Sharm a 
and I repeat it. Sir.

Shri Debeswar Sarmah: I am sorry
for Mr. Balkrlshna Sharma.

Shri D. C. S lu u n a : I am sorry for 
every one of you, but w hat can I do?

Sir. it is a very very long tale that I 
have to teU within tlhe short tim e a t  
my disposal. I am an indefatigable 
traveller and I travel constantly from 
Delhi to Am ritsar via Saharanpur as 
well as via K am al. While I go about, I 
have no feeling of elation when I look 
a t the railway station. Almost 7 years 
have passed after we attained Inde-
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pendence, and I  find th a t the P unjab  
portion of the  N o rth ^ n  RaUway is as 
n e g l ^ d  as ever.

V ^a tev er has been done in  the 
P un jab  portion by the  Railways was 
<ione under our old m asters, the Bri
tish people. A fter Independence I do 
no t think much attention has been paid 
to the P unjab  sector of the Railways. 
O f course, I wUl be told th a t we have 
b u ilt new railw ay lines which go upto 
P athankot o r th a t w e are going to 
build new lines linking Chandigarh 
with some other stations. There are the 
necessities of adm inistration and it  is 
these which have compelled bur Rail
way authorities to undertake them. 
B y and  large nothing has been done 
fd f  th 6 P un jab  and th ere  has b e ^ n o  
im prbvem eht In any field so fa r  as 
;the PUnj'ab‘ is confcenied. I  have 
been  asking so iflany gen tlenen  thiat 
th ey  ^ o u ld  do sometliing for the 
Punjab , b u t they  say th a t the P unjab  
■Govefii^erft does not t ^ e  up ihy cas«.
I f  the  P unjab  Government does not 
i ^ e  up the case, a t least the Members 
^ f  th is House, who represent the 
P unjab , do bring the to  the
notice of the  Railway M in is t^ , bu t 
I  m ust say th a t the cold-shouldering, 
-which has been done to the  P unjab  
during the last six years, is an  exam
ple of its own kind. Even thoufeh 
m y friends from  other S tates say 
th a t there are  some members of the 
Railway Board th a t belong to the 
P un jab , I  m ust say th a t they have 
done very little  for the Punjab. 
T irs t of alL w hen the New Five Year 
P lan  is undertaken, th e  P unjab  should 
l>e given its due share for three #ea- 
-sons. In  the  first place, the P unjab  is 
a  strategic area, being border pro- 
vmce. W hat is 'o u r  Government doing 
fo r ttiis border province? Secondly, 
^ e  Punj^ib is a surplus area and it 
-was the granary  of India a t one time 
;a i^  i t ' i s  fast becoming so now. T O at 
is -the iUfcilway M inistry doing for 
this s iip lu s  area? Again, there  are 
certam  ‘parte of the Punjab  which are 
y e ^  rich in  m ineral resources^'rich In 
«thBT t h ^ s ,  ip historical as^C B tions 

sacre4  associations. Sqiiie o l/m y

friends have been urging th a t new  
lines should be opened up because 
there are temples in  the area. K angra 
and Hoshiarpur are  full of te m p l^  
and historical places, a i ^  if they  are
opened to the tourists, there wiU be a 

■good deal of traffic, but I m ust say th a t
our Ministers perhaps do never go be
yond Delhi to th is P un jab  side, and 
even if they do, they do not care 
go very far. I find, therefore, t o t  
the P unjab  is n e g l^ te d  and it  is a 
poor cousin of the  Railway Ministry.
I come from  a  backw ard area and I  
w as glad when the Railway M inister 
said th a t he was going to do some
thing for backw ard areas. I have the  
honour to represent the backw ard 
Mea of Hoshiarpur. K angra is a  poor 
area.

Mr. ChairmaB: One m ore m inute.

Shri D. C. SharBia: Please do no t
ring the beH, Sir, as I  am ju s t getting 
into form.

Chairmaa: Unfortunately tim e 
moves forw ard even if backw ard
areas are discussed.

; Shri D. C. Sbarma: I am  a teacher 
and the un it of tim e for a lecture is 
45 minutes. Please, therefore, give me 
at least 15 minutes. There should be a  
line connecting M ukerian w ith Hoshi
arpur. I do not see any reason why there 
should not be a line connecting Una 
with Nangal, a distance of only eight 
'miles. Nothing has been done, and I  
would urge th a t something should be 
done in Ihis respect now.
,(S P.M .

The hon. the Deputy M inister was 
very eloquent when he talked against 
casteism. I was very happy to h ea r  
that—we wanti . to abolish casteism. 
Bu^ I  m ay tell you t t a t  there ia n# 
Ministry, there is no D epartm ent ia  
^iie Grovemment of India which Is 
such a specimen of casteism and sub- 
casteism as the Railway Department. 
A t t h e ‘bottc»n rtand  the porters; 
then there are the Class IV, Class III 
and Cls^ss II  officers—then come th e  
overlords of the lElailway, the class I  
officers, i t  ;is feigh time tl^at something
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MS done to put m atters aright. I may in 
th is connection bring to the notice of 
th e  House tha t recently the Railways 
observed a “Courtesy Week”. They 
asked the station m asters to be cour
teous; they asked the railw ay guards 
to  be courteous to the public. But 
1 would say, Sir, th a t the “courtesy 
w eek” should be celebrated a t  all 
levels of Railway adm inistration. Is 
i t  known, Sir, th a t very few of those 
who w rite letlters to these high offi
cers ever receive a reply. I go about 
th e  country and I m eet persons. They 
te ll me th a t it is very difficult to get 
«  reply from  the Railway Ministry. 
I  would, therefore, say, Sir, th a t 
before you abolish casteism anywhere, 
3TOU should try  to abolish i t  where it 
esdsts most. Only when inequality is 
ironed  out and equal o p p o r t^ t id s  
^ re  given, with due differences here 
-and there, will ' im provement be 
possible.

To the Frontier MaU the RaUway 
A uthorities attach—I do not know 
w h a t to call them, those w onderful 
things which perhaps are Swiss-made. 
I  do not know from  where they have 
€ o t them  m anufactured. I do not 
know by w hat n ^ e  to call them. I 
« sked  some of them  to give me the 
€iames of those particular compart
ments, and they told me they  call 
them  corridor compartments. I tell 
you. Sir, th a t in  a com partm ent meant 
lo r  four you cannot pu t any luggage. 
1 say it is a  disgrace for the Railway 
D epartm ent to have these corridor 
tra in s. I t is a common sight to see 
people showering abuses on these 
trains. I would request the Railway 
Ministry, in the interest of its own 
Cood name, to w ithdraw  these bogies. 
O nly last night w hen I was travel- 
th e  Frontier Mail the ampimt of abuse 
th a t  people were showering on Gov- 
■crnment on account of these corridor
tra in s is unima/^nable. I have also to 
share a portion of these abuses, be- 
-cause they know th a t I am a Member 
o f the House of the People. I  would
therefore su^gesjt to the jRailway 
M in is try -th a t'S iey ' should fbi^hWith 
'Withdraw l^ese^ bogies. Unless , they do 
« • , they ,wfli be r^d erim ?  a f re a t

diseervice not only to thonselves, b u t 
also to the  country.

People judge us by sm all things. 
They do not bother about big things. 

I t  is  these s m ^  things about w h id i 
the Railway liiinistry does not care 
th a t bring a bad name to the '^ lin istry . 
I  suggest that these small things should 
be taken note of. '
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^  «Fn»T ^ I
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Railways '^5^4-
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^  I f  ^  5.0 o

% trf^T  #  ^ zT̂ TT t  I 

.......
Mr. Chairm an: Order, order. The

hon. Member should know th a t I am 
ringing the bell for the th ird  time. 
W hen I ring the bell for the second 
time, hon. Members should resum e 
their seats. The hon. Member has a l
ready taken eight m inutes. I am 
allowing only five to six minutes, 
otherwise this long list would not be 
finished.

«Tt ifVo ‘

fifTTr 3?^ f%«T ^  f f e  #

^ t  1

Mr. Chairman: Vindhya Pradesh&is
very im portant, but unfortunately, 
here Members are not allowed to 
speak province-wise. The hon. Mem
ber has had his say. He can put in a 
memorandum detailing all his points.

Shri Balakrishnan (Erode—Reserv
ed—Sch. C astes): Sir, I am getting th is 
chance after one year and therefore, 
I  m ust thank you. Through you I 
congratulate the Railway M inister and 
the Deputy Railway Minister. Both of 
them  are taking much interest to im
prove our railw ay system. They are 
taking much interest to improve the 
amenities of th ird  class passengers.

Being a representative of Coimba
tore District, I want to bring one im
portant point to the notice of the 
Railway Minister. Palani is consider
ed to be the most im portant sacred 
place of pilgrimage in South India 
and every day thousands of pilgrims, 
mostly from Coimbatore District, come 
to Palani. There is only one railway 
line from Coimbatore to Palani. If 
an Erode m an or a T iruppur man 
wants to go to Palani, he has to make 
a round of about one hundred and 
twenty miles, even though the dis
tance between T iruppur and Palani is 
«>nly sixty miles. Therefore, a new 
railway is very very necessary from 
Tiruppur to Palani. In  this connec

tion m any petitions were sent by t h e - 
people and local bodies of Palani, 
D arapuram  and Tiruppur.

Very recently, when the hon. De
puty M inister visited Tiruppur, a n d . 
Coimbatore, people represented this 
m atter to him. I understand th a t in 
the  year 1930, a survey was made 
about this line. I request the  hon. 
M inister to take up the construction 
of this line between Palani and 
Tiruppur. I am sure this line will be 
very remimeratdve because T iruppur 
is a very  im perten t business centre 
and  cotton m arket.

I understand th a t not even a single 
H arijan has been p u t in either in the 
S tate Railway Advisory Board or in 
the Central Kmtway Advisory Board.
I would request the hon. M inister to  
have a t least one H arijan Member 
both in the State Advisory Board and 
the Central Advisory Board.

In the Palani Railway station, there 
is no proper waiting room for second 
class and first class passengers. The 
hon. Deputy M inister himself knows 
this because he recently visited 
Palani. I request the hon. M in is t^  
to provide a waiting room for second 
class and first class passengers in 
Palani. In the Dindigul station, on 
account of w ater scarcity, every 
train  is being delayed. I request the 
hon. Minislter to see th a t something 
is done to improve the w ater facili
ties in  the Dindigul Junction. Of 
course, m any amenities have been 
provided to the th ird  class passengers. 
But, I find one great difficulty in the  
Uhird class compartments. Mugs are  
not provided in the  lavatories. I think, 
ten years ago mugs were provided. I  
would request the hon. Minister to see 
th a t mugs are provided in the th ird  
class compartments.

With these words. I support the  
Demand.

Shri Jethalal Joshi (Madhya Saurash- 
tra ): I have only a short time at my 
disposal and therefore, I shall not go 
through the formality of gi\^ing com
pliments or congratulations to the hon. 
Minister. But, I m ust say tha t we 
cannot shut our eyes to the definite, 
visible m arks of achievement and pro-
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[Shri Je thalal Joshi]
.gress th a t the Railways have made.

I  m ust also say th a t much of the cre
d it goes to the hon. M inister of Rail- 

-ways.
Coming to the Doints which relate 

"to my constituency of Saurashtra, I  
m ay  say th a t I have received reports 
th a t about 300 railw ay employees in 

-Saurash tra  have received notices of 
discharge from service, and tha t they 
a re  to be discharged in a very short 
tim e. They have pu t in four years of 
service in the Railway departm ent and 
some of them  have undergone depart
m ental training also. I do not know 
th e  reasons which have prom pted the 
O overnm ent to discharge these people. 
They are  all from the middle dass ^ d  
they  are all educated people. I think 

-we shall be adding to the num ber of 
displaced unemployed persons by dis
charging them. Another factor is tha t 
since they have put in four years* ser
vice in the Government, and in the 
Railw ay departm ent, if they were to 
seek employment in other depart
ments, their age may come in their 
way and they may not be able to get 
any  appointment in the services. I 
therefore request the Government to 
have a hum anitarian  outlook and a 
hum an touch in dealing with this pro- 
hlem  and continue them in service, 
and  make them  perm anent and useful 
limbs of the departm ent.
’ The second point is about the shor
tage  of wagons. I received numerous 

-com plaints regarding the shortage of 
wagons. Some of the factories and 
business firms are hard pressed. I 
have received a complaint especially 
^rom Parsuram  Pottery a t Morvi. Some 
•of these factories are passing through
great hardships on account of the short 
supply or delayed supply of wagons. 
Their finished products are accumula
ted, their finances are blocked and 
some of' them are compelled, by force 
of circumstances, to notify th a t they 
^ i l l  be closed in a short time. The 
result of this will be an adverse eflPect 
upon labour. Today also I have read 
in a paper from Saurashtra th a t in 

‘Porbunder trade and industry are su- 
‘f^ering on account of the  shortage of 
•wagons. 1 therefore request the Mini

ster in charge to take this into consi
deration.

The th ird  point is there are no spare 
coaches in reserve a t im portant junc
tions such as Surendranagar. It was 
done previously in order to m eet emer
gency demand because it so happens 
th a t sometimes there is a pressure of 
traffic and the passengers have to be 
packed. I think this difficulty als« 
should be. removed as far as possible.

The fourth point is th a t it is the ac
cepted policy of Government to reserve 
a certain percentage of posts in the 
Railways for Harijans. I have today 
received a complaint from the Secret 
ta ry  of the H arijan Sevak Sangh a t 
R ajkot stating th a t the W estern Rail
way is a little b it slow in carrying out 
this policy,

•fhen, coming to the most im portant
point we know that Dwaraka and 
Somnath are both ancient places of 
pilgrimage to which Forbunder is ad
ded being the birthplace of M ahatma 
Gandhi. We know thousands of pU- 
grims are ‘ visiting these places. Now- 
a-days tourists from foreign countries 
are also showing keen interest 
are  visiting these places in increasing 
num bers every year. But from Dwa
raka to Porbunder and from  Porbun- 
der to Somnath, although all these three 
are in a direct straight line on the ex
trem e West coast of Saurashtra, there 
is no straight railway and one has to 
pass from Dwaraka to Jam nagar, Raj
kot, Ja ta lsa r and Porbunder; and thea  
again from Porbunder to Junagadh 
and then Verawal. Therefore I sug
gest th a t a direct Railway line should 
be constructed so as to connect all 
these three places.

Shri Debeswar Sam ali: Before I
come to the point I have to state th a t 
when my freind Shri D. C. Sharma 
claimed tha t there is only one Sharm a 
in this House, it reminded me of cer
tain  dubious medicines which are ad
vertised in the Calcutta Beng^ee 
papers as Adi and  Akrittim, i.e. origi
nal and unadulterated. I am happy 
to hear tha t we have also got a Sharma
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iie re  who is Adi and Akvittim— 
^unadulterated and original).

Coming to the point, I would like to 
invite the attention of the Gk>vernment 
to the pitiable case of the law inspec
to rs  or court inspectors, w hatever they 
are called. They are  in the scale of Rs. 
200-10-300. The qualifications which 
•are required of these officers are  tha t
th ey  should be law graduates and
^should have put in a t least five years
•of practice in a court of law. Their
duties are also those of an advocate:
T h a t is to say, they have to appear in
court, arid defend or prosecute in the
nam e of the President of India. They
iiave to conduct cases on behalf of the
Government of India or defend in law
suits. In lheir offices, they have to do 
the  job of solicitors, drawing up
plaints, petitions etc. and advise Gov- 
•ernment on claims m atters. As I
iinderstand it. in a civilised adminis
tration. the scale of pay is fixed in 
consonance with the responsibility of 
an  Dincer. These law inspectors are
officers, and their qualifications are
as high as,—I may say, perhaps, w ith
out any fear of contradiction—that
of anybody in the adm inistrative
Tanks of the Railways, because they
a re  not only university graduates, but
a f te r  having graduated from the uni
versity  either in arts or science, they
have to graduate themselves in law
also; and after having done that, they
have to pu t in one year’s apprentice
ship, and after this, they have to put in
live years of practice. The nature of 
th e  task entrusted to them is in all 
■conscience a very responsible and
heavy one, because they have to advise 
th e  Railway Administration on claims, 
■draw plaints, defend Government in
suits, or institute or prosecute suits. 
S till they have been given a salary of
only Rs. 200 basic in the scale of Rs. 
200-10-300. This scale is very meagre
and  inadequate. In the Central Govern
ment. advocates of five years standing
and with the same qualifications have
been recruited as public prosecutors
iii the Special Police Establishment, 
■With gazetted status, in the scale of Rs.
500-30-800. B ut persons with th« 
sam e qualifications and the same res

ponsibility are given a starting  sa lary  
of only Rs. 200, in the Railways, 
which is another branch of the Cent
ra l Government. I t  is difficult to find 
w hat justification there can be for 
these different scales of pay. If the  
hon. M inister of Railways seeks to  
abolish classes in the Railways, it i» 
quite understandable, and w e on th is 
side of the House appreciate it  very 
much. But if law graduates w ith five 
years standing are given a sta rting  
salary of only Rs. 200, while other* 
w ith the same qualification and the 
more or less equal responsibility are  
given a sa lary  pay of Rs. 1000, Rs. 
2000 or even Rs. 3000, and the mem
bers of the Railway Board Rs. 4000/- it 
is surely something ununderstandable, 
and how does the hon. M inister of 
Railways propose to reconcile these 
contradictions on the p a rt of the  
Railway Administration? I would sub
m it that this aspect of the m atter 
m ust be gone into.

In Dibrugarh and Bongaigaon, 
there are railway workshops, which, I 
understand, are proposed to be  
abolished. When the hon. M inister of 
Railways recently went to Assam— 
was not there, but I am told—he gave 
assurances to the people th a t these 
workshops will not be abolished. B ut 
while his assurances. are  very  
soothing, the people there find th a t 
the m achinery are being tra n sfo re d  
to G orakhpur workshop, one after the 
other. Do Government really proi>ose 
to transfer disabled engines or heavy 
rolling stock from that end of India, 
viz. Assam across the B rahurputra  
to Gorakhpur, for repairs, and again 
take them  back to Assam? I su to iit 
that that would be very uneconomic, 
and it wiU not be in the best interests 
of the Railways. I would request th e  
hon. Minister to look into this m atter.

RTTPTT) : ^  ^

f  %  W  ^ ^ % TO ^

^ t  ^  ^
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[  ^ 5TT ]
^  f t  ^

^ ?rr ^  ^  ^ ^  ^
^ '»icilq ^ T̂?T n̂TfTT **HI I
"R ^  ^3TFm f  f t  ^ TT^

21̂  t  f t  € w n :  ^  ^ 3 ^^^  I 

rfTT?? % oMpkl ^TT^nC ^  
w f t ^  SPT  ̂ I  ^  ^ 3 ^  ipjRF^ % 

t e R T  % ^H9TT 5$m O Th?f ¥ t  m*

^ r m r  t  ‘ ^ ^  ^
^nTRf ’TTTpfr f^FTT ^  ^

^nrr ^  rTift ^rhr ?tt^  ^  ^«p^  <r>̂  ̂

^ f t ^  ^TT ^  f t  ^  r*i^i

t  f t  V o Cbl̂ <{| wtif ^  ^

^  ^  I
^  ^  % ^T q r  ^  t  I 

qpTFTT ^  ^ r r f t  ^ q k  ^%
vm^ t  f̂t̂ TT vRTti  ̂ # I
<t?rf % ^ u °  ^

t  , ^  ^ ?TT  ̂?r̂  ̂  t  I
^  %■ ft^T ^  ’TT I

M<̂ l»1 W\ ^,'^«Hl'i< ^  f^RI%

^ K° t  • ^
'f t r  ^ r  ^  'fm \ ’f tf r  ^  I w

?f\T ^ (^r^-

ftjTT I 4  ^m^ftzr T ^ t

f t r  lie f ^ T ^  f t  ^  W  ^

f w  ^ I

^ # f ^  ^ ^  ̂
^  ^n: TTR^ ^ ^  f^TWH

^ ^ I'M ̂  ^ ft̂ TT ^  I %ft^T
^  w r ^ f l f e r  ^ T ff l t

f t  OTT ?N7W *f<̂ IH ^
^ 1r ^ f̂rr^FiT %

^  ^ w  ?fh: OT% ^
^ s T M q r ^  ^  f t  ^rwrar ^  ^

I  ^H# ?rr^ ^ ^  ^  ^  J
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^FT?  ̂ t  ^ OT ^  ^  ^  ^
^  ^3n^ f  ^ ?Tflr f t  #■
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^ r r ^  ^  ^ r f w f t  ^  t  •

^  ^  ^ t  I rM"«i<?n
^  ^  ^nrir ^  f’T ^  ’tt ^  ̂

trsfT f w  #  ? m ^  ^ftr ^

^  ^  ^  ?ft, ?ftT f

f t  ^  ^ ^rwT m \  \ ^  r̂=RT % 

T̂TTR 5fr w r  «TT ̂  III «n f t  ^  K ^

?tt|  «ft ^  w  ̂  f t

TO ^ t» ^ ^

f% ^  ^  ^ ^  t  ‘ ^
fSTT I tJ W ^  ^  ^  ^  W

3FT  ̂qrflr t ;  ^r»R ^  ^ fh rw ^  ^  t f ^

ĴTRTT t  ^ ^

# f ^  ^  ^  ^  c rfrw rr f  i ?

^
I  I ^  q r  ^
feUT ^  I <dHTT ^*T ^HT^ W P f

% ^  ^ I
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^ ^  ?rr32 f̂t, ^
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«TT ?T«Tfe; m i l  qWM€ M hI'€, 

f̂ r̂ TT P̂TT, «ti<r|+Ti 
^  ^TPchV ^  ^  qpTT W  

f^RT% q’RT q r f e

iTHTsn: ^ I ^

’Ml'dt ^ ^  "hT'R

1 ^  «TT ^ ^ ^  ^

^+T ^ I 7 ^ 11 ^  ^  *l l'dd

^ t  ^f+>l 5TF3T ^  ^  ^

I

# 'm 5 T T ^ r^  i  ^  ?rrT ^rnr 

I ?T3r% »i'3i<Cl‘t» f^rarr 

^ V o T f^ S F t 

2Tf ?TFT It O T  i r i w  f , ^ ' ?rrT ^

^ % ̂ rnr t t f t+ < a l  g  I m K

^  ?rnr 2T| ^tpt [̂fl* i 

4 ' i sq^phH

^  f^RTT J ,  ^nct

^  1 ^f^»i T̂̂ TRTT<T*<al 

I  %  ^5R% ^ttt^  55ft ^M«l^l^<'an ITff

ŝrnriTT i ^  ^ m f i

^Tpff ^ T p ^  % ^

STATEMENT RE RICE DEAL WITH 
BXJBMA

Mr. Chairman: The hon. Minister
for Food will make a statem ent with 
regard to the rice deal with Burma.

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
The deal which has been made bet
ween the Government of India and 
the Government of the Union of 
Burma will give us a quantity of 
775 P.S.D.

9 lakh tons of rice during the present 
year. P a rt of this will be given to 
the deficit States for utilization by 
them to m aintain their present scale 
of rice rations- The balance will be 
used in rationed areas in the said 
States to make supplies to consu
m ers without any quantitative lim i
tations. These availabilities will be 
in addition to whatever quantities 

the deficit states have themselves pro
cured or will procure and the quan
tities received by them from surplns 
States in the coimtry. By this means 
rlce-eaters in the entire country will 
now have the opportunity of secur
ing their full requirem ents of rice.

The surplus rice in the country 
will go into a Central Reserve. The 
present inter-State restrictions on 
movement of rice wiU, however, 
continue. I am considering advising 
surplus State Governments to give 
up their procurement of rice as soon 
as a certain figure is reached. If, 
however, there is any tendency for 
prices to go below economic levels 
and surpluses are volimtarily offered 
for sale to Government agents, Gov
ernm ent will buy such quantities.

Before controls were introduced- 
and though during that time there 
was a net import of rice into the 
country between 2 and 2J lakh tons 
of rice, specially the finer varieties, 
used to be exported from the coun
try. In view of the great improve
ment in our rice situation, I propose 
to take steps to see tha t those peo
ple in foreign countries who had 
developed a taste for some varieties 
of rice produced in India have the 
opportunity of having them again. 

For this purpose, however, Govern
ment will be the only authority for 
sale of such rice for export.

Shri K. K. Basu (Diamond H ar
bour): I do not th ink  a discussion is 
allowed now? May I request that 
this statem ent be circulated to us 
tomorrow in the afternoon?

Shri M, V. Krishnappa: We wiK
circulate it at the earliest possibly 
ppportunity. "




